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of Slovenia, Croatia and Bosnia-Herzegovina.
In regard to the Federal Republic of
Yugoslavia, no new initiative is required since
our diplomatic mission in Balgrade will
continue to be accredited to that country. We
will be in touch with the Governments of
Slovenia, Croatia and Bosnia-Herzegovina to
establish diplomatic ties and determine which
of our Embassies in Europe will be
concurrently accredited to those States.

In regard to Macedonia, very few countries
have recognised the new independent State
and a controversy over its name is yet to be
resolved. Government proposes to extend
lecognition to the Republic of Macedonia as
soon as number of States in its region do so.

Government has been watching the
developments in the former Socialist Federal
Republic of Yugoslavia with great attention
The establishment of the new Federal
Republic of Yugoslavia which has implicitly
recognised the other four States necessitates
that we need no longer wait before reco-
gnition of the new entities that have emerged
from the former SFRY.

I am confident that Hon'ble Members will
join me in extending our good wishes to the
newly independent Republics and welcoming
them into the comity of nations. We also
express the hope that the difficulties faced by
some of these new countries among
themselves, and in resolving outstanding
issues caused by the dissolution of the SFRY,
will be peacefully and amicably resolved.

THE DEPUTY CHAIRMAN Clarifica
tions will be later. You try to come back
before the House is adjourned. (Inter
ruptions) Before he leaves, you can con
gratulate for recognition of new States at-
least.

The House congratulates the recognition of
the new States.
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THE DEPUTY CHAIRMAN : Now, the
motion which Mr. Thakur has moved is before
the House for discussion. I will call upon Mr.
Som Pal.
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"THE DEPUTY CHAIRMAN: I will convey
these sentiments of the House when I adjourn
the House for lunch and as well see that at
least one Cabinet Minister is there."

Again there is no Cabinet Minister in the
House today. They are not complying with
your ruling which you gave just three days
back, on 7th May, 1992.

THE DEPUTY CHAIRMAN : Three
Ministers are here. We are having two
Ministers concerned with the discussion to-
day. Mrs. Alva is also here. (Interruptions). 1
will find out.

SHRI SATYA PRAKASH MALAVIYA :
At least they should comply with your ruling.

THE DEPUTY CHAIRMAN : 1 will find
out, I do not know.

DR. YELAMANCHILI SIVAIJIL: (Andhra
Pradesh) : Can three Ministers be equated with
one Cabinet Minister ?

THE DEPUTY CHAIRMAN : Why not?
Three Minister can be equated with more than
one Cabinet Minister.

The Finance Minister himself is coming.

SHRI SATYA PRAKASH MALAVIYA:
No Cabinet Minister is here.
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SHRI ASHIS SEN (West Bengal):
Madam Deputy Chairman, an important
Bill is being discussed, but not a single
Member of the Cabinet is present over here.

THE DEPUTY CHAIRMAN : Mr. Ghulam
Nabi Azad is here.

SHRI ASHIS SEN : He could not be
noticed. I am sorry. [ withdraw my comment.
(Interruptions).
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THE DEPUTY CHAIRMAN: Actually
there are five of them.

SHRI ASHIS SEN : Excuse the weakness
of my eyes,

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA): I am sorry (hat
we are not noliceable, but we are here.

=it §n Tq avaw (Tax wiw) : dwm
ey HdY wram weft Fade e
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRI M. M. JACOB): If the hon. Member
does not want us, we will go out

THE DEPUTY CHAIRMAN : No, no, no.
He feels that if Mr. Ghulam Nabi Azad is
sitting at the back, he is also trying to realise
now you feel when you sit at the back. So, that
is why he is sitting it the back, observing the
Members.

SHRI N. E. BALARAM: He is doing
backseat driving.
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THE DEPUTY CHAIRMAN : I want to inform
hon. Members that we would like to have the voting
around 6 o'clock. I cannot give the exact time. Some
people were asking about the time of voting. It will

be around 6 o'clock. Let us go ahead with that.
(Interruptions)

AN HON. MEMBER
skipping the lunch-hour.

. That means we are

THE DEPUTY CHAIRMAN : Yes, we are
skipping the lunch-hour. (Interruptions) We will
have six hours. We started around 12.15 p.m.

SHRI SANTOSH KUMAR SAHU (Orissa) :
Madam, I rise to support the Finance Bill to give
effect to the financial proposals of the Central
Government for the financial.year 1992-93.

Madam, people may say many things. But we
cannot lose sight of the fact that the world today is
uni-polar. We have lost one of our most valuable
friends, the USSR, as a result of which we have to
do a lot of rethinking in respect of our economic
policy and trade policy. We have to take into
account the changing international scene while
framing our Budget proposals. There cannot be two
opinions about it. The consequences of the disinte-
gration of Soviet Union have not been felt by one
country, but they have been felt by almost all the
developing countries especially the third-world
countries.
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During this short period the effective
management of the financial crisis by the Finance
Ministry has saved India from insolvency. In June
1991, our BOP position was very bad and we had a
stock of Rs. 2400 crores only which could have met
our import requirement for three weeks only. But
fortunately, the Government of India took certain
strong measures as a result of which we stand on a
better footing today.

Now, I come to the Finance Bill, 1992. After
having discussed the Budget proposals in this House,
after having received certain representations from
different organisations, certain meatures have been
taken by the Government and certain modifications
have been effected. An attempt has been made to
simplify the Income-tax law which will be praised
by the vast number of tax-paying citizens of this
country. There can be no doubt about it. The Finance
Minister has stated how he has brought the amend-
ments to suit productive growth of our country. I
would only like to say that the crisis management
which had been done by the Government, was the
need of the hour. We had no other alternative.
People may criticise it. But what is the alternative ?
In a uni-polar world, what is the alternative to revive
our economic growth ? It is true that we have been
trying hard to improve our economic position. We
know, our Government has taken several measures
in order to ensure all-round growth of our economy.
There is an attempt to see that import of necessary
items is encouraged. In the Finance Bill, we find that
for many things for which we depend on the other
components from abroad, concessions have been
given.

Another point is, in spite of the grave economic
situation, the Central Government has seen to it that
the State Governments do not suffer in getting funds
from the Centre for discharging their obligations. In
a federal structure, it is necessary that the States
must survive and they must be provided with the
necessary financial assistance needed to carry on the
various economic programmes. That is one of the
best financial measures which I have
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seen in this Bill. Because of the changing
international economic position, the financial
measures taken by the Government are
practical and have been praised by many
intellectuals. This was, in fact, the need of the
hour. We cannot think of sixties, when India
had friendship with the socialistic countries.
Now we must realise that we should have a
fresh app roach to our economic activities
with free competition in the international
market.

[The Vice-Chairman (Prof. Chandresh P.
Thakur) in the Chair]

That is why we have to give a new look to our
Economic Policy, Import Policy and Trade
Policy. There might be some doubts. As a
transitional economy there is new thinking.
There are new horizons and from a status quo
to a radical economy we see there are many
vibrations Of course, the Finance Minister has
to take stock of all these things. I was seeing a
magazine. There is a popular joke also which
is prevalent—it may be fictitious, it may be
imaginary—that one of the Ministers was
addressing a meeting which was attended by
the foreign inves tors and top businessmen and
when he declared in the meeting that by
coming to the meeting they had definitely
upheld the honour of India and brought a new
message for foreign investors, giving different
concessions, then many investors wanted to
take out their cheque-books for investing in
India, but the next sentence the Minister added
was that after six months many a change will
come. So they put down their cheque-books
and withdrew their offers This was the story,
may be fictitious, which the magazine had
narrated, but the message it conveys has a
different meaning and that is that we are more
enthusiastic to get M.N.C.s and foreign
investors. Now the question we should
adjudge, the critical point we should examine
is, how far bargaining is based upon
appropriate terms which would contribute to
the soundness of our economy. That
bargaining requires a good fall-back position
for which we have to go and bargain and we
have to choose certain items and discard
certain items.
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Now it is important to note that India is a
vast country having a large population and
during the past few years we have good
industrial backdrop because of our pojicies in
the past. It is not like some other countries, the
third-world  countries, which have no
industrial production at all.

So when we go in for bargaining, we must
not forget that our bargaining must be as
straight and sure to suit to our economy and
should strengthen our mechanism, and for
that, we cannot leave these self-regulatory
schemes because we have to stand with
dignity. This is an important lesson for us and
we have been seeing in the international scene
how Uncle Sam, the US Government, is arm-
twisting this vast country. We must beware of
their designs and desires.

Now I would like to draw the attention of
the hon. Minister towards certain important
things which have come before us in the
international scene. Recently, on 6th May,
1992, the ADB Conference was held in Hong
Kong. India expected much of this soft-loan
and because India had prepared the ground for
economic viability and liberalisation of the
economy, we went in for globalisation of the
economy. We have strength to build up a new
infrastructure. Many countries like Japan were
willing, but actually because of arm-twisting
by the Super-Power, the soft-loan window is
closed, as a result of which in the coming days
we cannot have development in the core sector
by getting the soft loan and we have to hold
bilateral talks with other countries; how we
get the advance from them, how we get the
loans from them and on what terms, so that we
can develop on the line of self-sufficiency and
reliance. If this is the pattern of the World
Bank, the IMF and the IDA loan, the arm-
twisting and things like that are to come more
and more it will be dangerous for the country.
It will create so many problems if we want to
build ourselves, Actually we have got only the
usual annual grant of one billion dollars from
ADB out of which 400 million dollars will go
far the immediate payments. So the question
that arises is this. How can
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[SHRI SANTOSH KUMAR SAHW]

there be this soft window open from the ADB for
which many countries have supported us ? Why was
it obstructed ? We have to go to different institutions
because, of the changes in the economic scenario.
But the super-power wants to thrust upon us many
conditions if we want to rely on these institutions. In
Caracas, Prime Minister Mugabe said that the non-
aligned countries, the South countries, should say
"no" to the obstructive measures that the Group-7
countries were taking. He said some things which
are very important for the non-aligned countries to
learn that the loan of the developing countries of the
world amounts to 1.3 trillion dollars which comes
roughly to 30% of the GDP of all these countries. In
1989 he gave an analysis in the conference that the
interest these countries were paying out roughly
came to the order of 42 billion dollars and the
capital inflow from the developed countries to the
developing countries was 6 billion dollars. So, the
interest on the inflow from these countries is much
more. We stand at a critical stage at this juncture
when our financial measures, economic policy and
trade policy must be streamlined. We need not
necessarily obstruct the globalisation. But at the
same time we should maintain the prestige of the
country and we should look at the economy of this
country in the proper perspective.

Now coming to the other points, recently we have
seen the crash in the stock market and the
involvement of N.H.B. and the State Bank of India,
and the National Housing Bank, a subsidiary of the
Reserve Bank of India. It had rocked the stock
exchanges and it was a shock to the shareholders in
the country at large. So it should be clarified. By
liberalisation and by globalisation, let not an idea
emanate from this country that these institutions are
not in favour of the poor. They are not meant to
support the rich. Why are the banks investing money
in speculative market in spite of the RBI guidelines
? Why did they do it? Because there is a flaw in the
law and there is a new thought that liberalisation
means we can go to any bank at any time.
This needs to be
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clarified. The Mutual Funds should have their own
agents. Why should they give money to a bull and
create all kinds of nuisance in the market and create
an artificial situation and crash in the value ? This
must be looked into in its right pers-y ective.

At this stage I wish to refer to the Loan Waiver
Scheme. This Loan Waiver Scheme was initiated for
political reasons by the earlier Government. It was
intended to go to the poor people who are over-
burdened. But they did not provide the snoney
involved in loan to the financial institutions at the
lower level such as regional rural banks and co-
operative banks. 'hey suffered. Full payment has not
been snade. Still there is a large due of around Rs.
5,200 crores. The other banks and the regional banks
also required Rs. 300 crores. It only created a
holocaust. It is not 'he fault of the present Finance
Minister ; it is the fault of the Government which
was there earlier, which has created the mess in the
economic field and destroyed the ground. Now, we
are going in for Liberalisation and, I am sure, we are
going to have more production in industries. When
the co-operatives are under difficult ircumstances,
when the RBI failed to protect their interests, when
for political reasons the Loan Waiver Scheme was
accepted and when no money was sent to them, why
did they prepare a proposal or a multi-purpose
society, the National Co-operative Bank of India,
and send it to the Registrar who sent it to the Finance
Ministry and who in turn sent it to the Reserve Bank
of India ? They had two reelings. But unfortunately
when they asked, "Are you not interested to get SLR
>f the cooperative institutions, can you un without it
7" The cooperative representative said, yes, they can
be profitable and viable without SLR being there.
They have pointed out that NABARD has a different
work, the National Cooperative Bank has a different
work. But now for one year :he licence has not been
coming and the interest of the poor people is
affected. The National Cooperative Banks in Holland
and Tapan are doing wonderful work. It is done in
Japan. It is done in Germany,



121 The Finance [11 MAY 1992] Bill, 1992 122
The weaker sections have organised them THE  VICE-CHAIRMAN (PROF.
selves to voice their demands, to voice | CHANDRESH P. THAKUR): Shri Rag-havji, not
their proper  porposals in a proper pers |present. Shri Ashis Sen, not present. Shall we go
pective. Why are we not allowing these |back to the Congress Party ? Shri Jagesh Desai
small  things in our  country—restructuring | (Interruptions). What can I do ? I have called two
of the regional rural banks, cooperative | persons. But they are not present.
banks ? If we want the Eighth Plan to | 5% & ﬁ‘l’q FOTT é ? Ihave already called
succe§d, to ameliorate the poor frorn' th?lr ¥lo Sre go m (m !a“.) .
sufferings, there must be sound financial | . K
institutions ~ which  must  help the poorer | ¥ qwx & f‘ﬂ'[! aq B!
people of the society. . -
FARATAN  Glo THW o ST : AT
The National Front has organised the whole | Mr. Jagesh Desai. If you don't mind, please let him

loan waiving scheme—whoever has introduced it.
The previous Government had done it Loans have
been waived for the common man because he
was overburdened with loans. That money
must go back to the institutions which  hud
waived  it. Because of this, a financal crisis
has been created. We are having so many schemes
to serve the growth of democracy at the grass
roots level, for the economically viable units to thrive
in the villages, so that we can all flourish. Now having
realised the importance of a unipolar world, we
must see the culture of Japan and Korea. The
small-scale and the handicapped sectors produce
wonderful things to compete in the international mar-
ket. We should not rely only on the big industries.
If we want that our country should service and
thrive, there must be new incentives for the
common man and every house should be a centre of
industries,

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Please conclude.

SHRI SANTOSH KUMAR SAHU: I
think, in the moment of crisis throughout the
Finance Ministry gets the whole credit. in the long
term perspective we must see the self-respect and
self-reliance of India. We must bargain for foreign
investment with self-dignity. This is the order of the
day. We must fight back. As the Prime Minister of
Malaysia has said in Caracas, we must try to thwart
the dominance of the richer sections over the poorer
sections. We must develop with self-respect. This
is the order of the day.

speake.

SHRIJAGESH DESAI (Maharashtra): Sir, first of
all T would like to compliment the Finance Minister
for responding to the suggestions which were made
at the time of discussion of the Budget, if not
fully but to my mind satisfactorily. As far as
Section 80L is concerned, I am very happy that up to
Rs. 7,000 some dividend etc. will be allowed for
deduction from  the income. In my view, regarding
the exemption limit, he has done good. He has not
increased the exemption limit. The exemption limit
of Rs. 28,000 is a reasonable limit. Otherwise,
what would have happened ? The resources which
would have gone to the States would have been
affected. At the same time, when I calculated the
benefits given by this Budget as compared to the
earlier ones, in spite of the limit being reduced from
Rs. 13,000 to Rs. 7,000, there is a benefit of Rs.
2,000 for those income-tax payers whose income
is less than Rs. 50,000. This is because the earlier
slab of taxation between Rs. 30,000 and Rs.

50,000 was 30% and now it is 20%. That is why
this benefit is there. Iam  also  happy
that  small retailers whose turnover is less than

Rs. 5 lakhs, have to pay only Rs. 1,400. Earlier it
was that he should not have any other income. If
you remember, earlier I have drawn the attention
of the Minister in this regard that every person has
some kind of an income; may be even Rs. 5 by
way of interest from his Savings Bank account.
It should not be that these people will not
benefit just  because they get income by way of
interest or from the property
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that they have inherited, they may  get Rs.

200 or Rs. 300 by way of rent.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): The pickpockets
also get some income.

SHRI JAGESH DESAIL: Very wisely, the
Minister has allowed income, other than from
business up to Rs. 5,000 in that category.

I don't want to say anything again about the
National Housing Bank or the share market. I think
that the Government is responding to it. There has
been demand from all Members of Parliament from
this House and also from the other House that the
Government should take action. In this regard also,
many actions have been taken and many actions are
being taken. Some heads will roll. But we have to
see that the confidence of the people in the banking
system and the mutual funds is immediately
restored. Otherwise the whole economy will
collapse. I am happy that actions are being taken to
some extent.

I am sorry to say one thing regarding wealth tax. I
think that you can better remove the wealth tax
because what has remained now in wealth tax is
only the non-productive assets like aeroplane, some
ship, gold jewelery and real estate. These are only
considered for the purpose of wealth tax. The
exemption limit which was Rs. 2.5 lakhs earlier has
been increased to Rs. 15 lakhs. I am not able to
understand as to why this has been done. Change the
name of the tax. Don't call it as wealth tax. Change it
as tax on nonproductive assets like so and so. I am
sorry that I cannot support this action of the
Government because more or less the wealth tax is
removed with the exemption limit of Rs. 15 lakhs
and the other aspect that only the non-productive
assets will be subject to wealth tax. I hope the Gov-
ernment would consider this at least in the next
year's Budget. You must tax the people who are rich.
Otherwise, your collection will be very less. You
must tax the people who can afford to pay. So,
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I think that you should change this relaxation. You
may increase the exemption limit from Rs. 5 lakhs
to Rs. 10 lakhs. But you must include all kinds of
assets. I may have shares worth crores of rupees or
bank deposits worth crores of rupees and this will
not be considered as wealth. The essence of what
you have done is not correct.

I am not going to say much about the economic
crisis because we have already discussed in detail
about this. Again on one thing, I would like to give a
red signal. The money supply has grown up to 3 9.5
per cent as on 20th March, 1992. You wanted to
restrict it to 13 per cent. But that has not taken place.
Next year you want it to between 11 and 12 per cent.
I do not think that with this kind of things that are
going on you will be able to do it and if you do not
restrict your money supply, further inflation will be
there. It is going to be there and the poorer sections
of the people are going to be affected further.
Therefore, you must try to restrict the money supply.
Here I must admire Mr. Yashwant Sinha, who was
earlier the Finance Minister. At that time, it worked
out to be 14.5 per cent or so. I think that this
Government also should see to it that the money
supply which is growing very rapidly is checked
immediately and necessary action in this direction
should be taken.

I would now like to deal with the Report of the
Finance Ministry because that is very important.

Sir, as far as their inspection and auditing are
concerned, they are going down and they have gone
down in 1991-92. In 1990-91, one thousand crores
of rupees were generated because of inspection and
audit, I mean, additional resources, and this has been
achieved just by pointing out mistakes in some
thirty thousand cases. But, in 1991-92, it is only a
hundred crores of rupees ! Sir, they must strengthen
this Department. On the contrary, auditing is going
down, it has gone down already. What is the
expense in relation
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to the collection of direct taxes? It is about 2.1 or 2.2
per cent only. So why don't you have more staff in
the Department ? Mr. Minister, you must increase
the strength of staff in this Department. The
expenditure on this account may not be much. Even
if it is more, the revenue that will be generated will
amount to thousands and thousands of crores more.
Even by way of auditing you have been able to get
Rs. 600 crores just by pointing out mistakes only in
calculation and this also only in 35,000 cases out of
a total about eight million cases. This you have been
able to find out. So, this Department should be
strengthened, its scope should be widened and more
cases will have to be scrutinised so that you need not
have to come before this House for increasing the
tax rates. Therefore, I would like to see here the
Government taking steps to rectify this also.

Now, what about the big industrial houses, the
sixteen houses ? Only by overseeing their accounts,
you have found evasion to the tune of Rs. 322
crores. What action are you going to take ? How
many prosecutions have you launched so far ? Sir, I
am sorry to say that, in 1990-91, there have not been
very many prosecutions. How many prosecutions
have you launched ? How many raids have you con-
ducted so far ? What was the number of seizures ? I
do agree that there were some difficulties during the
year because of some businessmen at some places
taking the help of some rowdy elements who attack-
ed the staff who went for raids. But that was long
time back. What about the prosecutions ? How
many prosecutions you have launched ? It is very
dismal, it presents a very dismal picture. You do not
even want to give the names of those industrial
houses which have evaded taxes. Why have you pot
given the names of those industrial houses in this
Report ? Earlier you were giving the names. But, for
the last two or three years, you have stopped giving
the names. Why ? Let the country know that these
are the industrial houses which are evading taxes by
manipulating their accounts and by showing bogus
accounts. Why are you not doing anything in this
matter ? Give their names. Then
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they will have some shame and they will slop it.
Here also nothing has been done.

Then, what about the arrears of taxes from them ?
At least about three thousand crores can be
recovered out of the six thousand crores that are in
arrears. Earlier they were giving the total of arrears.
Now they are not giving it.

Mr. Finance Minister, I want you to listen to me.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): He is listening.

SHRI TAGESH DESAIL I am making very
important issues to improve your department. The
figures for 1990-91 have gone down in all respects,
except your collection from taxes. Prosecutions
have also gone down. Searches have also gone
down. Seizures have also gone down. Everything
has gone down. Only you are able to increase your
revenue collections, thanks to increased tax rates,
thanks to some good measures taken by you.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): This is an
encouraging development.

SHRI JAGESH DESALI: But there are so many
minus points. Therefore, you should correct there.
As pointed out, Rs. 600 crores of revenue is
detected only because of audit. A very few cases.
How many prosecutions have you done ? Ten per
cent less than earlier. Why less prosecutions ? There
should be some kind of fear after .. .

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Jagesh, you are
giving all the points to Mr. Padmana-bham. Now he
is very happy (Interruptions).

SHRI JAGESH DESAI: You have given time.
You have already extended the date. But I am not
seeing ths results. Please do it. That is what we
expect from you.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Jagesh, he is also a
Chartered Accountant. He also knows the tricks of
the trade.
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SHRI JAGESH DESAI : There you have to
improve.

Regarding self-employment for the urban poor.
Those who are talking . .. (Interruptions) Janata Dal.
It is a dismal, total, failure.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mrs. Sinha is
listening!

SHRI JAGESH DESAI : I will give you the
figures. In 1986-87, 3.41 lakh benefi ciaries got the
benefit. Rs. 116.14 crores were given as advances.
And what was in the year 1990-91 ? It had gone
down to 1.19 ; that means it was 30 per cent less
than what was in 1986-87. And the amount was only
Rs. 50 crores. Only one-third. They were giving
only lip sympathy but 'hey have not given that kind
of benefit to the urban poor. The years 1990-91 and
1991-92 have ended. In 1992-93 what is the backlog
left by the Janata Dal ? You must fill it, and you
must also give come-thing additional. And then only
I will feel that you are doing something for the
urban poor.

As far as the arrears are concerned, mostly it is
with those, whose arrears are more than one crore,
five crores, ten cro res or 50 crores. Out of them
more than half are impossible. That means, they are
in courts of law. Why are these not co' lected ? I am
sure that when we have the report of 1992-93 we
shall see that these arrears from these big people,
big industrialists, have been recovered, so that the
poor people will get some relief by way of reduction
in excise duty and other taxes.

Sir, as regards 80CC(A) and 80CC(B), J am very
happy and I was very firm on that issue.

These benefit to some extent may be taken by
others but mostly these are taken by people who
were getting 100 per cent reduction in income.
When there was a large income they will put it and
when there was loss they will ~withdraw. So it
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was an instrument for those people having large
income to pay tax as less as possible. I am very
happy that you have deleted it.

2.00 P.M.

Secondly, as regards section 80L, as far as I am
concerned, I feel that you have dene reasonably.
They could not bring it Rs. 30,000 but even then
next year when you come, you will improve upon it
because the small savings do to some extent affect
the resources of the States and if small saving is
affected, the finances of the State Government are
also affected.

I will say one thing more for the States. I am for
levy of consignment tax, though the industrialists
will say that it will result in price rise. But I know
this is a weapon for evasion of taxes. I know that
many sales are effected on the telephone from
Mabharashtra to Delhi, through the commission
agents, and no Central Sales Tax is paid. There is
evasion of Central Sales Tax. So, to avoid it and to
enable the State Governments to get better revenue,
consignment tax should be immediately enforced.
We have amended the Act but we have not
implemented it. I want that from 1992-93, this
consignment tax should be enforced, and whatever
needs to be still done by the Central Government, it
should be done immediately. I will be happy if it
could be done in the monsoon session.

Secondly, I have been pleading for a share to be
given to the States from the special savings deposits.
Mr. V. P. Singh had done away with it in 1968 and
the resources of the States are very much affected.
Here, the Central Government is getting the highest
amount from these deposits ; some six thousand
crores of rupees they are getting. I want that at least
this should be shared with the State Governments to
some extent by way of loan to the State
Governments. I don't say you give 75 per cent from
the Small savings by way of loans; at least you can
start with 20 per cent, then increase it to 25 or 30 per
cent, and you should see that in the next 6 to 7
years, these deposits
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are also shared by the State Governments so that the
State Governments will also get resources for their
own development. Otherwise, there is a feeling in
the States that as far as the financial powers are
ciucerned, these are allways with the Centre.

I will not exceed the time allotted to me. But 1
feel that the suggestions which 1 have made will be
considered by the Minister. I have also said about
the wealth tax. 1 feel that we have gone one step—
rather we have gone ten steps, not one step—
backwards, by more or less abolishing the wealth
tax. I wish that Government again should come
forward with a proposal for levy of wealth tax. Even
if you fix the exemption limit at Rs. 50 lakhs, I don't
mind, but the assets which you have exempted
should not be exempted, and it should be considered
by you again.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): you are not saying
anything about the tax administration.

SHRI JAGESH DESAL I have said that number
of seizures has gone down ; number of raids
conducted has gone down; number of prosecutions
launched has gone down. When the Janata Dal were
in power, improvement in revenue was less than
what was budgeted. Here you have got more than
what you have budgeted. As regards tax
administration, specially with rsgard to unearthing
of the black money, your schemes have failed. Your
national housing scheme has completely failed.
Your earlier schemes were also a failure. You gave
them additional time and you could get only Rs. 60
crores for the purpose of housing.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You want a better
scheme.

SHRI JAGESH DESAIL: I want more of such
schemes but I want action to be initiated against
those who have the black money ; they should be
put behind the bars. Have that kind of machinery
with you. Have that kind of evidence. No mercy on
them. These are the persons who are 93-
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looting the people of this country. We should see
that they pay tax on whatever they earn. We have
given them concessions. You have also reduced the
tax rates. You have reduced it. Earlier, it was 60—
70 per cent. You have now reduced it to 40—45 per
cent. In spite of giving them these benefits, in spite
of giving them so many concessions, if they do not
pay the tax, be ruthless on them. Otherwise, the
people will loose confidence in the tax
administration and in the Government.

There arc some good features in the Finance Bill
which I have pointed out. I welcome them. But I
would like the tax administration to be improved.
We should take drastic action against those who are
evading taxes. With these observations, I support
the Finance Bill. Thank you.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Raghaviji has already
come. Dr. Ahmad, if you don't mind.

DR. Z. A. AHMAD : I mind. (Interruptions).

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):You are a senior
Member. He is a colleague.

Dr. Sivaji, your name is still not on
my list.

DR. YELAMANCHILI SIVAJI: My name
has already been given.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): That is different. It
has to travel.

I speak from my list. Raghaviji, it is a trade here.
You were not here when your name was called.
Now, you have got the chance. Therefore, in the
bargain, you will get less time than what the party
has been allotted.

DR. Z. A. AHMAD : What happens to me ?
‘What about me ?

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You will get your
time.
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DR. Z. A. AHMAD : You have to fix some
order. You have to decide accordingly. When
a Member is not present in the House when
his name is called, he loses his chance.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) :Dr. Ahmad,
you are a very senior Member.

DR. Z. A. AHMAD: I want a clear ruling
from you on this.

THE  VICJE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): It is, not a
question of any ruling. You are a very
seasoned Parliamentarian.

DR. Z. A. AHMAD: If he is not present in
the House when his name is called, he loses
his chance.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Well. 'Yes' and
'No'. His is the only name from his party.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): If a Member from a
particular party is not present at a particular
point of time, some other Member from the
same party can speak.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): As 1 said. from
that party, his is the only name. In the serial
order, his number is 3. When I called his
name, he was not there. Then, I called the next
name, Shri Ashis Sen, from the CPI(M) party.
He was not there.

AN HON. MEMBER : He is here.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : He was not
there when his name was called.

SHRI ASHIS SEN : My number is S.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) Your turn got
accelerated. There was a casualty in between.
(Interruptions) Dr. Ahmad, just a minute. My
first request will be that «very party whip must
take care that the Memlers whose names
have been given
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are around. If not, an alternative name should
be there. The second member may not speak.
It is immaterial. But we can avoid such a
contingency, if it arises.

Apart from this, when I called his name, he
was not there. But since it is a party which is
large in number, so far as the presence in the
House is concerned, I am calling him to speak.

DR. Z. A. AHMAD : There should be some
criterion. He was not present in the House
when his name was called. It is not a question
of a party being big or small.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): We have to co-
operate with each other. That is one thing.

DR. Z. A. AHMAD : If a Member is not
present when his name is called, he should be
called in the second round.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : If you insist on
that. Dr. Ahmad, your name appears much
lower. Your number is 11.

DR. Z. A. AHMAD: That does not
natter. (Interruptions).

SHRI ASHIS SEN : Sir, my name was after
Mr. Jagesh Desai. I was very much present in
the House. I do not know how it escaped your
attention. I was keenly nearing Mr. Jagesh
Desai up to the end. You say that my name
was called and I was not there. There is
something wrong.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : It was called.
Now, consistent with my earlier observation,
now that Mr. Raghavji has come, I will give
him a chance. But in the bargain, he has to
surrender 50 per cent of his time. Sixteen
minutes.

DR. Z. A. AHMAD: Why is this bar-
gaining? Let him get his full time. Let him be
called in the second round.
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come to do that.

DR. Z. A. AHMAD : Why half time?

SHRI G. G. SWEEL (Meghalaya) : If you call
him, you should give him the lull time allotted for
him. (Interruptions).

DR.Z. A. AHMAD : No, no bargaining.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Let us not exchange
roles. With all respects to your seniority, my
submission is, do not exchange roles. You can have
your comments. You are welcome to protest, but the
decision that I have taken will prevail—as simple
as that.

H;ig T AT
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SHRI G. G. SWELL : How can you cut his time ?

THE  VICE-CHAIRMAN
CHANDRESH P. THAKUR): Mr. Swell,
it is a request to him.

(PROF.

SHRI G. G. SWELL : But it must be in
accordance with the rules and conventions. It is not
a question of market bargaining.

BT HWRUA (S0 WHW §io TgY) ©
7o A§l 5 @ & F§ MW g &
W R ISFEA TR IR §F
anwy | Fifee, asIS 4

ot qudt (Wew w3w) o SwEW-
SHE WY, (Wenw)

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : None of these things
will go no record, it is a total wastage of time.

DR. Z. A. AHMAD : Then I walk out.*

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): What 1
have said will prevail. Thank you. Tlo

HRHT, KW LI MGIT I T, 1596y
# fewan mi| miw Wifgy, 983 SidE
FTE gl W €, WY WMIT WE
StewE &7 @ § |

DR.Z. A. AHMAD:*
SHRIG. G. SWELL:*

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): There is no rule.
What I say is the rule—as simple as that. What I say
at the moment is the rule.

DR. Z. A. AHMAD: Then I walk out.
(At this stage, the hon. Member left the Chamber)

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You are
welcome. Have a cup of tea and then come back.

*Not recorded.



135 The Finance

W vawn . SeyaTenw Wewd, faa
fada® 1992 A wow wfAai §, 7§ By
qfcae faea fedas ara fee oo £ dfea
At w1 A 99T &, oyw fgAl Y aga
MWarsr af

F oA g @ W oand & A W
Tl § % ma gz A @A 28 g
Y IF § FT v § 1 (AEW)

SHRI N. E. BALARAM : You should not
have behaved like that. You are asking him to
go and have a cup of tea.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): If T have free
time, I will join him in a good cup of tea.

SHRI MENTAY PADMANABHAM:
This is not the way to treat a Member of the
House. 1 am really sorry to say that this is not
the way to treat a Member of the House. The
point he raised is legitimately correct.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): He repeatedly
raised this issue and 1 kept clarifying—as
simple as that.

SHRI MENTAY PADMANABHAM: I am
really sorry. (Interruptions). We do not want
to use any harsh words against the Chair, but
that cannot be taken as a free-for-all.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : 1 am equally
sorry if the Chair is not given his due.

SHRI DIPEN GHOSH. Dr. Ahmad is a
very senior Member. (Interruptions).

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): 1 respect his
seniority ... (Interruptions)....

SHRI N. E. BALARAM: No, you have
uanceessarily ----- (Interruptions) -----

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): He said, "I am
going." .... (Interruptions)....
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SHRI N. E. BALARAM : Please don't talk
like that.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Now, Mr.
Balaram, you didn't hear.

SHRI N. E. BALARAM : It was wrong on
your part, I should say.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Mr. Balaram,
you heard only that part which you wanted fo
hear.

SHRI N. E. BALARAM : He was very
consistent with his viewpoint. I am sorry to
say that .... (Interruptions) ....

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): There is a limit
to which you can protest.

SHRI N. E. BALARAM: I am also saying
that there should be a limit to all these things.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Yes, there will
be a limit. And the limit will be kept only
when we mutually respect each other.

SHRI N. E. BALARAM : It is too late now.
It is too late to say that.

SHRI  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): This statement
applies for the future. Every Member is at par
here .... (Interruptions) .... Let me tell you
....(Interruptions).... Wait a minute. You are
making it an issue .... (Interruptions).... I can
also make a lot of noise. Let me make the
point, what happened.

SHRI MENTAY PADMANABHAM:
We are not raising our voice.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Don't tell me :
I hear the voice.

SHRI MENTAY PADMANABHAM:
We only bring it to your kind notice that this
is not the way. You cannot make off-the-cuff
remarks from the Chair.
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You are
making, again, a remark which is not re
quired............ (Interruptions).... Now, will
you have the patience to listen to me as to
what happened ? The facts are like this. The
next name was Mr. Raghavji. He was not
there. The next name was Mr. Ashis Sen. He
was not there.

SHRI N. E. BALARAM : He was there.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Don't tell me
that. He was not there. This is the whole
problem. You speak from ignorance, I speak
from fact.

SHRI JAGESH DESAIL: He was not
there.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): And I was
constrained to call the second Congress (I)
person because the names were there. I did not
call Mr. Kamal Morarka because he was not
there. Somebody made a point, "Why are you
asking a Congressman?" I said, "What can I
do, in a row if people are not serious in being
in the House?" and they start talking that T
committed a mistake.

DR. YELAMANCHILI SIVAIJIL: Both Dr.
Ahmad and myself were here.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): to the sequence
your same is still not on the list.

DR. YELAMANCHBLI SIVAJI: My
name was given long back.

THE VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR): That is
between you and the Secretariat. Don't bring
in an additional issue now. You came and
spoke to me.

DR. YELAMANCHILI SIVAJL: My
name was given long back.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): It is still not on
the list.
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DR. YELAMANCHILI SIVAIJIL. And it is
not my mistake.

THE VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR): That is between
you and the Secretariat. As far as the Chair is
concerned, you do not figure
here still ___ (interruptions).... Let me
complete the facts. Then Dr. Z. A. Ahmad —
whose number is 11th, when it will come I
don't know; I don't know whether it will
come—said, I am ready to speak. I said, okay,
I will give you time. Then Mr. Raghavji came
and he wanted to speak. The time allotted to
his party is 28 minutes and only one name was
there. I said, okay. I had already persuaded him,
"Will you wait till somebody speaks?" He
said, "Yes, Sir." I thought, in fairness, since so
much time is mere and only one name is mere,
I called back to him. Then you started
protesting, "Why are you changing the rale?"
What could I do? Howsoever, senior a person,
if he is constantly standing and making harsh
comments and walks out in protest, what can [
do ? It is his privilege to protest.

SHRI MENTAY PADMANABHAM:
He did not make any harsh comments.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You didn't
listen.

SHRI MENTAY PADMANABHAM:
He only protested that he should be called.
Anyway. I appeal to you. . . .

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Yes, and it
is discretion. Mr. Padmanabham, it is a very
simple law. If you are looking for my
discretion, you cannot, sort of, demand
discretion under a point of threat or protest. Is
that fair to the Chair? He wanted out-of-turn
time.

SHRI N. E. BALARAM: He never asked.
He never said it.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): He said, "Can I
speak?".
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SHRI N. E. BALARAM: The proper man
was not there.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Do you
want to conclude this discussion or not ?

Well, I can go on.

SHRI N. E. BALARAM: If you do not
want to understand others, no objection ;
please continue ....(Interruptions).. What can
we do ? Continue as you like.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr Balaram, I
respect you.

SHRI N. E. BALARAM: You don't respect
anybody in this House. I am sorry to say that.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I hope you do
respect everybody: I will learn from you. But,
at the moment, what I have said will prevail.
Okay.
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SHRI JAGESH DESAIL: They can
amend it
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SHRI RAGHAVIJI: Suppose they have
not. What happens ?

SHRI JAGESH DESAI : They can do it
now. There is no problem.

SHRI RAGHAVII: Till then what 'will
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Y c2wd feemma g SWAT 12 TN Y
Tgrwe 15 g & fan &

SHRIMATI KAMLA SINHA (Bihar):

Working women are also voters.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P.THAKUR): They are
respectable voters.
Cufen 1AW &, wamar AE, Sy
faar 2., ..

sfimdt WERT TR T Fre-SuEa
g Tl WgA § (5 Al A Ad  ?

2t A wiged fRdr swmiT ¥
S TG g1 WP g 9 I6 YW W 9T
IFT AT TEW & A, .. (SRuw)

ARt (o WeEu o 31ET) -
ag Y wfgwst w0 T8, afer ddw w7

st Tgasht ;- of@ § =3 W §,
Tranfaw e o &, o W8, I@R
firers= afenT aar & 1 apre SRy fedt
g ¥ Gar A% gAT & A1 9w aX Wy
gaw g wifgw  whwg & st
® 3% Wi A wfg 1 owwe D 1
av ST A #vE e fw fusli 3 a7 sad oy
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srraey £k & o wf-are ¥ sy g fw
gt & o R s,
fo5T it BT 28 gare AT Tl W 4 TEwr
¥ 9 fadw wxar ) wwe W %
g fa g & & wreeAT Rl § & vww
MY S AfFT ITEr AagR F A
gf § o1 IusT W A W § ad
ster W MRE, TEH FEF W w1
LECEC

graweasw (Ne wqW 4o BET) :
T T F @G & 7

= Tt . osF Wma § s,
i oF Fwer wgr @ ¢ R s
s s&%g $24 § 1 78 wree FoedamA
o7 & oY ofewar gad £ 7€ & sa®

"..the Central Government having regard
to 75 per cent of average rise in the

Consumer Price Index for urban non-
manual employees for each year."

JIWIT A7 IRATAT 5/ IFIC FIT F
Fu) WA § ) EH g§e TR &
a7t wEt 5% a3 &, 75 I%ET #f HL @
& 1 9 ¥p FoquT rew ddww g e
FTIAT T B AW wE § 7 #iww
IRE Y FyEr a7 § fact welt o T IHwY
75 qde wT faar 1 wEEr w3 sfaer
8 & 1 W $ fgun gwa T WA
O i fm s agm g &
OF oATET A AU AT AAT § WA
9 W@ 8 | WmT g 9@ g v wlewid
i@ e @R it o ¢ % @
qrg § W% grm QY ag BT I9H TE g\
T 7 Fegi ot AF1T & A7 SHAT HUHSAT
) &1E Hfza 47 98 ar g
frgradt gama §99 & " 9 @ /W
faper A gdam & aF o 9%
9% 7T ¥ 2w G TE W =ifge
4% BT T AN WARF § |
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T dm JeT ff nfgn afe o8-
AR 1A gy ez A7 S ove F a4 W
9 ) ag yaww Wt afl ¥ wmifE
S St et gt SR SR
e A% Sfag o 78 flar & wfen
50 FATT &3 % &1 A ¥fgexw A7 Hav
¥ 3w U A v wifge |
v 9 @ W gt wifge F oF
FegradY werr v &t gt Sag st @
WMIWY B Wyew iw Wl Hw
wfgr '+ & Smgwr IWET T
arey wOx $T WA 7 FE M
7 T B wfge ¢ o o ¥ w9 Ag
¥few dx & v A9 wfgw o

77 frdz 2 fs 1o T2 Ow 797 wrEwT
HreT T ) A} FERrars % g wrEcr
¢ 75 e ag 1@ @ won fed win-
®C X AT X 5 {1 R F FH oA
Jger &, firfk § of fauifer dsx wwe
T TN L A€ 3, feara-firre and
N W sravaat Y S | F xw A
W TN FAT F | 5P qIF X qg HET
frdem s Wgm g &5 oy wrEww
I A8 FeaaAl & fau & = @
R ? I adwrT Fearar § fyedt wifis
faoft 5 are Wd ¥ F7 § 7% 7T TATH
35 FAX MAA 9T ¥ g et
/AT g Y 393 fou ot #if feara-feara
g W wrawwwar A o anfgm
gy fefeffade =t v Tufge \ am=
# 5 wrw @i A fer feofr & wfiw
X § FHhY vt Dt ¥ ) w1 Fgmw-
frare Tmar Al v & SAW w@d
¥ fag Swe 1 gst w7 agar § )
AU ag g ¥ ww s 9T fewik
i T et s o w2 v § fin
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® 9w 71 swra ¥ fag AR qoR
Ft FATT F wqTA § A ¢ e w@
# fe Tox faslY 5 " ¥ v 2 I fan
Wt T 22 FT ArEETT AT wigy afs
A TarT AR I wF L AT AW IS
a3z 2

Irgarsa (Mo wEw @o smwe) :
13 o wifed fRizw 2 7

oft crawolt : Wit @Y RO arIw @
AWwrgor 1 @R 28 famz & 27 fame &
W FT AT )

IR (Sto wWRW Gt 3\!‘_‘()‘
1T HET A FfEg )

oft trawft : § v 7 N @y F
H0T 44-0 § gwvsT e o § 5 agd
S 25 TATL AT TH 40 gATR ey war §
sraey, Thifrad oy &, 4§ st w s
oragt & e ow fade weTe & ierat
# fgma-feara @y &t wrgmew € 0
e § YEEr ¥ wrawmsar @ |
€ & ¢ 79T Qut W ¥ 5w NRWE
9% faRy A @ e a9 e fafe
40 ge Tt 7f § wg aga wewramtos
2 1w fRfiz & sgrer oF s # wfy
aifyy | ©F A1y § gfes & sAeeT @
ar It FRerd Mt Sar oo angd

¥ Jud famm-frarm @

fwd @ N WMor  wIREE *
w A O § oaew A TR ¥

- o frrer 3T Ffag 36T T2 o swet

WA 9 wg o wife wideEe @ g
ta & fr ag Rmw qfiaw S T §
7 awar 2 W@ faedt adwlt ogd
& @ wax wlE T wE §,
7@ W ol @ g T W
gireaT ggdt § frod far @ wdt Famd
floafm s se g § & fawrw
g, | It et 3wT afe 9l qz, S|
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stiaa fRaifea fear & f6 5 " oY fasy
a5 TEE 35 ENIT WGA WIS A
;T 8, 3 9% ¥ 9T 10 qHE A
F3 ats qraz Y faaifee &F 99 9%
F¢ fealin F¢ T HI I8 @ 44
7 & frer &, ag dv fadzw &

THE Ty Y Avq T F X A ag
g AgH i A im d A A %%
o? Gt § 9 oA € Wi fasie af
¥ 38 ww fegrast wHT 1 A0 0
F1¢ axfrr fegrat aae <war & owk
% e Y g€ S P g

Iqwara (AR guRT )
[drzr &t gE]

Tadt Wt doq dam § w2 <@ TfEw
9g &= dyq % fadfy § 7 wr @nd , "
qgT WA § . (wwwaww) . ) wsi
T I gZ T {1 T Fraa { wETA )
Bz 3 § Tt ey &, g § faer el ¥
qBRT 1AL § | WAL IEA § W97 FITH
fagrer fear & @Y g Sy ot faerer g |
FR MY 15 qF &G @ & o
7R FrE mrare 7€ 3 fore g & moR
T F1 IqA7 fagre femr § oft wwre &
afg #1 o fearw Afwd | mifax ag
H£ 1T FT-AE & faor Har &
Faem ot W FFER et s3d §
BEA & WG G FE I A7 § FawT
HAT WY JATET FRX A q7 qgd g
srgar | /et 3§ wrAed 19 o Al
2 2 78 wwe ¥ 7 wofm g st
® &3 aam 1 3afey v fraew 5
fog ast 9w WX I6F ag a@f gf I
FJATT 3 SN Ao e [ T WOATH

WA T AT T DY HEY §, T TOT HT
F qq § a5 Arrae a= @ § 5 far o
g7 o1 oF fafeqa dar & S @ R
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A 9T 9T T F AT &1 57w wfeadq
T BT mrAwAar & wwe wrf faar
TOH 9F FT AT FL AT 3 AIF 0F
g1 AR ) gt ww & v
T FL A I O HC AT FAw
gifge 7w w9 @ A1 QEMT
& At sf feT g wden wff 2 7w 0g
AT FIo7 F A 97 WX FT W TR
FT @7 | SR 7 ¥ 17 @ faay 3
ardr weafer g7 F7 g st § 1 &t feafr
7 o fant weq /G ey wwafa 0
D AN 9 F T 97 5 X T I 7Y
qrar wifgy ? win AU fREm g S
% oAfFs ovq @ a1 @ F1, Mg §
FaF T T &, 7% ufr v §
3T & @ Iq 9 B @A FT 7E M0
wifgn | 6 FwT ¥ afy M sqfem ooeT
THT &1 07§ T a7 § T IT R A Q7
FTAEN T NFGY | gAY FR AfT 7 Gy
T WIT & | OF AL AT B G W 7 AT
um & o €, oFTHEe g oa 1 |fEw
%aF MT W @ W 7w § fr @ foe
EF IAHT AAT FT T & | gufAw W
TAHT 37 e 290 & ATSAw ¥ Ao A
FL | T AEGE] § W Tg T FX f
AT HE 7o wOAY A, T wh oA,
¢ q 40 Fi AT HaueF g, SHF IAT
T FT g wwAr =@ifgw

¥ WY § wgAU AEN F o oag
go @ #F w AT go Hr A I F
ST qraEe 9 gEer g fami
T g1 go T A g ot g0 Hr & A & ¥
q agr a< fa=r ot ST X Sy #y g R
U 88 § THFT AWAW ¥ faan &
50 EATT T HAT qr FT 60 FAIT €7
fafrir scr A gz T g o wdiv v ag
AT TT AT A § AT T NP qeT g€
gz 2 @ g g fenav 7 w2 feadt
gt & 7w Y saf|m 10 PO T
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surat fafrdor 2 aar § & saf st
fas 2 gz 3 wgs famdi 3 ag =
FAFT 2 7 88 &1 Ir7UR FATAT SIE U7
gal so M H U AT goATH A ¥
TG /AT 9 9.8 1 TfeT 8
fadm & fF o ey oot & et
= &t T uw o # oA H Afg €
AT &, WE IO TE &Y €1, TAEC WA
oo afe gl § & | w ffa+r
a7 ox. oF. § fafanT s qrar § foaw
a5 IEFT OO o o’ A7 1 0 3EFY
TZ BT ¥1 ¥ NF F W%, TZ A (B
TIFAT £ 2 W 9aEr 9g v faade & At
Tg FOHT wIHEAT F1 gy g9t ¥ fag
Fmgifaa w7 avw £

g AAGE AW g Tiige 1
FILAT § AIT CF FAIHEAT AT ST
IG AT 40 BroET 9w @@ 1@ e
7éF & ) zofom T fadm & F a5 we
ot qver 7t faart #fE o) faae %
TH SHEIC ¥ Y 93F QT & AU § IwaT
T f6T & A1 #3179 G W9 AU qg
ot fdww & fF WX fre® 3d ag Mawe
#T 4t fF 8o v o ¢ H wAT FUA w7 av
gtz ¢ve § TR 0T T FART 2 WA
AFFT gof 9gdH W widT §E Al &
i &€ for wam &) sw oA ¥ g
arawz fafadm fear g & sa% s 9e,
38q A areft mwEAT 9 94 g fadar
At MmO IgEC AwAH 9¢ OFIW
FERIBT WAT FT SH BT FT FWT FT
ferr ) gufa 31 wo1T T Y A
= firdr it swi ¥ sfwa w9 wa
A awar § L gwfed A faam 3 e w
X F w7 a8 fawre el

. aqrEaie vz § afew qrindag £
afearst w1 F27 7 WOy AT
i & o 7 wfgwrfa) & =ar o=
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e ®F F WEferd w1 Sy fxar g
ug § T5 ATe % fearw #39 F afaa
TENT g W wE g Faw § Fgw g §
fr g0 7w & o5 wés<fvn w1 i
FA DT I AR T e i e
FiET qEwT & I FRT wEET WA
forar =isy wifgd, =@ 9@ wEs!
B W U L ¢ qF ww g
T HAFT T AT & T F T & aong
g ww Feve @ o ¥ Wi ug
for T A R WS LA 1w
Few w40 Hfwa firg w7 ¥ 35T wrawra
fed wd &, s syl & WEE |
Ft FEw qwr fEuT §, T & faT §
grEarT ¥ qénfur wwd F a7 Wy
F7® o sTaurw fFar T ¥, IWE w0
MAFT FAT T o Feq w0
Ffes a1 fear & & wa wdadiy oW,
& HUT FX FEY B HEH FGE | KF §T
feqtr agT €t 74T 2, faw was fra 5§t
S # SNt HIX GSFAT & 9 ST
#F ff, qF mawl & wdwdng e
7 TRAT WA @ T o R S Wy
2y (e & 74 @ 9 | AR 39 Wt
oTOF SRW | Agl AT | W WE T
STAETHL F1 qHg <ft 57 @ § A ndwe
forg drz w1 g T oW F F et
FT W | A0 /I Fafd sl
F € 7 97 ITHFT wwA FEN ;7 I
ot &, THET gFeq & fear & 1 whUww
AT g7 TEsfme oq g @
FF SR Mmow qgT W T SE
@, TR F T d, 99 F DT,
st fs fefague a@ wo =&Y g6 € )
T WM™l F FIm 3E T wismeai
wTAAT G | ST WA ST F T FT
g 50 qfawer sy 3 afEy sfee ) sraeyr
§ guer geeng dv Sudey, 4 Wy ad

Wi e el M fr i fr w@r @
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wemnfgs & & w1 @ ¥ wwla
Ay st fas st St A Frger 3
AR F WY A Ay o ey
¥ ¥ ¥ swaenwY 9T wew [Ewi]
FIRG 1| 39 AR § ST AR 21 5ad
WY gAT sqFTAT ¥, WY g wysmawr
o} T80 = e ggdt & | el o e
FT 4RY T TET @R F |

5@ # § OF |q AT ST NgA A
WITFT FTIT BT YCFT Far =g
afew ag aesftwer @ gar 7€ 1 fres
MAFT HTA, AT WA W 0 § gEA o
X yrEuE €, IO o4 oo gfent
# oo avor 9% SR w1El A e
1 YHIAT §Y Tww & ) F 9 0F-UF
qEE F g Iewe TEl FIAT AT
afeT it fac woft off T w1 gAW
® &) waw ;& wwE faw o
¥ frasdm frare ©@ &, &0 T Iw
fRererar samas AG & 7§ Swgw™
¥ =0 F wgr g § 5 feft et
AR Fqrar qv, Squ i 6t Y ag AT
TF R Y, IS TEH 29 W FIE [/
2, Fafug =7 ¥ o 3w w1@7 & aR
IEHT FOATT | STAT WY T @1 8 | A
s 9gr B awgy 8 fer e
IEF UH-TF GG €AY JAFT g T
AR T gar

gumwreaw (s gewr )
YA areE &7 fare @d § 0 &
&t fose gz o9 Tt § o

ot Trawel : F wHTE FE W E )
Iqmanan (SwN quwT T)

&7 v frre ogd Wiy araw e d
T HE wHT T AT T T 9 |
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ot vealt: § 34 fipre § @
wem | dfFw fiw § N awa smar gm
7 o7g gEA oy AEd

ar g7 ug WETE o omid @ o
feaezard § ate fow 78 § WO WY
frateor sfgwfeat &1 senaers wfimwe
¥ fe? & feofymmd wlaw gost ®
W@ & % o 4 Wy gl ¥ bl
mA FT FIA, 7 wAT AR e Eaw
T w1 avellew w ¥ fad fae
gl oft orew fermre 631 A g ff fadew
g % @i weraaT IR @y o6
MRWFAT FE! G T 2 | GAFY S, AcU
4 AT fasz 3qm, TOAY qarey Wb O
FIAR ¥ TR gAAw P s awar §o
& /Y 0P WF & wAEW FX & Wi
W fwrArd § AwT FT & WE §,
HIATT FT NFA &, I FLOeh 7 8,
arq & wrq ST SN ¥ oruw T wvRadY
foutar ArEd & I SUY WIR WA
&, WA H 9 w7 ¥ faw
F Z T {ET F WA OF aEras fawr
WY ot dog § ava Fac afF fegem
T TTATRT ¥7 4g A T 8 e 7
FrARTH T AT AE § T Ay TR
T v & fog dmT &) T AT AT
wTa B fqeata HEIIIR AT FIHTI-
A § | WA FA AT Arhe | Fooaw §1
rFaTar § 1 Ag S FovaT &7 qeear g,
T AT F ¥ fow JIw o &
TR & 5 FT FITAT T G- TWAT A,
ERITRTTFHTA F F | F190T 07 A0 |
BIAA | TW TR B TG v Wt Fawatoa
%, IR WIS BT F W WTANE W
¥ yafegq $F a9 WraHEl F ANA
FT ¥ OF AR AT, T AT AT T
gt frad wgwe, dw9 3w s fiw
g AT w1 oF W gmaw fwy g
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TH YW F PO fawr WA A WA
AEAT @ TRT < ) g6 AT F @19 49
w4 fraza P a, wefy aa @i e
F qUSH FT G § 1 WA 4R JEA &
faq aaa X4y, AMFr 4gT aGT TRAN

SHRI ASHIS SEN : Madam Vice-Chair-
person, before I initiate the debate on the
Finance Bill, I have to make a particular
mention about a conference that was held
yesterday in Mavlankar Hall where about
2000 trade unionists participated against the
economic and industrial policy of the
Government. There has been no mention
about it in the electronic media. About 2000
of them thereafter went to meet the Prime
Minister and on the way they were obstructed
and all of them were arrested. There was no
mention about it in the electronic media
anywhere. I would like to know whether the
radio and the television should be utilised only
tor a particular objective or there should be
correct representation of the things happening
in the country. I express my protest against
this.

The next point that comes to my mind is
this. Now, Harshad Mehta is an infamous
name today. He has tried to defraud Rs. 2,000
crores from the financial institutions. He has
not been caught at all and he has been
utilising the public money for speculative
purposes. In February this year, there were
raids conducted by the Income Tax
Department, obviously not without the
knowledge of the Finance Ministry. What has
the Finance Ministry been doing during the
period since February to catch hold of this
particular economic offender ? My next point
is : What was the Reserve Bank doing ? The
Reserve Bank has to discharge its duties
effectively. How are these types of tran-
sactions going on ? I wish to request, through
you, that the Government should immediately
take initiative to arrest this person and
prosecute him. When in a small establishment
a clerk or peon makes a mistake of Rs. 5 or
Rs. 10, he is suspended and he is put to a
various types of harassment. But I don't know
why the
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Government and Reserve Bank are keeping
quiet here.

Now 1 come to the issue of today, the
Finance Bill. Obviously I stand here in the
background of all that has happened. 1 stand
here not to support the Bill but to oppose this
Finance Bill because it is a carry—forward of
what was the concept and enunciation in the
Budget proposals which were intended to
deceive and hoodwink the gullible and common
masses as if the country's economic ills can be
solved only by serving the drugs doctored by
international loan-giving agencies, at the centre
of which reign supreme the World Bank and the
IMF, dominated by the forces who want to
recolonise our country but without occupation.
What started as a measure of relief to tide over
the temporary foreign exchange problems that
our country had during that Iraq affair, which
the loan-givers.. euphemistically called aid or
assistance is now  methodically and
systematically extended to work as a noose on
the neck to throttle our economic sovereignty.
That is why I oppose it again. Why do they
want to do that ? They want to do that so that
mutters should not be determined by ourselves
but in the way they want us to do. The Finance
Minister and the Government want the people
of our country to believe that it is not so. But I
disagree with that. A systematic campaign has
been conducted through media and pliable
scribes to create an environment in that
direction, that we have to do nothing else but to
follow the dictates and directions of the loan-
giving agencies. Otherwise how do we explain
the manner in which the US officials, tiny
officials or big officials, talking about
retaliating against our country on the question
of Special 301 ? Then comes the question of
GATT and the Dunkel proposal. Though the
Dunkel proposal has not yet been made
effective what is the attempt they are trying to
make ? To colonise without occupation to 'see
that our pharmeceutical industry goes, that our
agricultural scientists go. We have to pay patent
fees to them for the products used—products
developed by our scientists. The prices of seeds
will go up,
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the prices of medicines will go up. Our poor
people will not be able to purchase small
tablets without paying certain high fees to
patent holders. We are gradually getting
addicted to loan givers' dictates. That is why 1
oppose the Budget ideas reflected in the
Finance Bill. Is it absolutely necessary to go in
for such a large loan and foreign debt to the
tune of Rs. 1,30,000 crores in 1991—in 10
years' tims it has gone from Rs. 19,000 crores
in 1V80-83—with so many conditionali-ues :
Hauler it was not like that. Though there were
conditions, they were not the type of conditions
that are put today. Somebody may say, whether
he is a M:nis.er or otherwise—that he has
certain convictions about the correctness of this
partiular opinion. He may hold that opinion,
but the people of the country in course of time
will convict the persons who hold that opinion.

The Economic Survey presented in the
Parliament in February 1992 says, our cum-
muiative external debt, including external
commercial borrowings, has reached a figure
of Rs. 1,00,425 crores in 1991 and that too not
at the current foreign exchange rate. It will be
much more than that in rupee terms. To this is
to be added the NRI deposits to the extent of
Rs. 20,734 crores. Let us imagine the bigness
of the foreign borrowings. But according to the
Government accounts, the Comptroller and
Auditor General of India says in his report No.
] of J992 that the amount was barely Rs.
31,525 crores. What else this is other than a
blatant deception ? Our debt servicing during
1989 90 was so much that it was more than
whatever we had as foreign exchange reserves
Today we find from this Bill that out of a total
disbursement figures of Rs. 1,28,399 crores,
debt servicing alone accounts for the largest
single item a colossal figure of Rs. 32,000
crores. The financial statement shows the
figure of foreign loans. Let us look at the
resource mobolisation in this background : if I
may specify, how it is Budgeted but not spent.
In the earlier Budget, we find that there were
provisions but the amounts were not spent.
Now in the Appropriation

[RAJYA SABHA]

Bill, 1992 156

Account for the year 1991, we find the grants
were  given- to the extent or Rs.
58,000 crores. But Rs. 3850 crores were
not utilised at all. Then you say that there is a
shortage, there is a deficit and so we must go in
for more taxation. To say specifically, in
agriculture, Rs. 131 crores were not spent;
in health, Rs. 59 crores were not spent; and in
education, Rs. 65 crores were not spent.
There are so many other things which I
do not want to elaborate. Out of the total
tax revenue of Rs. 69,591 crores, the corporate
tax accounts for a meagre Rs. 8,125 crores for
the year 1992-93 and they have been given
more concessions by way of relaxation and so
on. But there is no proposal, not even a
thinking, whether they are going to tap the

agricultural  income for taxation or not.
There might be some difficulties. There
could be some arguments that the

assessment of individual agricultural land
holdings can not be made. Only the people
who are prosperous have been pampered. With
the price hike, the increase in expenditure on
irrigation, supply of subsidised fertilisers,
some additional bonus given on  every
quintal, etc. of wheat, rice, only big
farmers have been benefitted. They have
earned a lot of money. Should they not
contribute fo the national exchequer ? Should
not the Government take steps to see that
these vast resources are mobilised for the
purpose of nation building ? The funds can
be developed.

The rich has been favoured a lot in the
matter of wealth tax. Larger income groups
have been given greater reliefs and the that my
preceding speaker, Shri Raghavji said, the
lower income groups have been targeted to
pay for the follies in the Budget. The
exemption limit which was Rs. 22,000 plus
Rs. 13,000 for investments has been converted
into a lumpsum of Rs. 35,000. Has he really
given a big relief to the people by raising the
exemption limit from Rs. 22,000 to Rs. 28,000
? Whatever relief one would have got by way
of small savings has been taken away. This
raising of the exemption limit is only a hoax,
More so, the incentives available for
investments under Section 80 CCA and
Section 80 CCB for the small salary
earners have been taken away. While for



157 The Finance

the larger income groups, even the tax
liability has been reduced substantially.

By raising this exemption limit to a figure of
Rs. 41,000, that is, Rs. 28,000 plus Rs. 13,000
by way of tax concession and another Rs.
9,000 for further rebate, he will be in a position
to encourage further small savings for
developing national resources ? The need is to
raise this exemption limit. I would request the
Finance Minister or the Minister of State for
Finance, Dalbirji, who is present here, to
respond to this in a favourable way. Now the
total tax payers come to 74.47 lakhs out of
which the corporate units consti-, tute 13 lakhs
only and the individual tax payers are 57 lakhs
of which an overwhelming majority is from the
lower income group. The CAG report says that
the tax evasion was to thetune of Rs. 6695
crores f in March 1991. In reply to my 3.00
P.M. ' colleague, Shri Ramachandran [ Pillai's
question, the Minister of State for Finance,
Shri Rameshwar Thakur, said that as on 31st,
March, 1992, the top 20 leading business
houses defaulted paying to the extent of Rs.
417 crores as taxes. The largest amount of dues
was from the ITC, a multinational, and their
outstanding amount was Rs. 110.64 crores.

SHRI JAGESH DESAI: What about the
Tatas?

SHRI ASHIS SEN : The amounts out-
standing against the Tatas are Rs. 80 crores,
Modis—Rs. 75 crores. Mafatlal— Rs. 37
crores, and so on. What efforts are being made
by the Minister to make them pay their
liabilities to the State ? What attempts are
being made ? None. It is because they are not
to be touched by the New Economic Policy. 1
can visualise what your New Economic Policy
can lead to. It is very clear now. The Finance
Minister has been very eloquent for giving
larger scope for capital formation to encourage
a booming industrial resurrection. Yes. there
has been a boom or should we call it a bomb
explosion because we have now the Harshad
Mehta episode. Karlier in the day I mentioned
that about two thousand crores of rupees have
been given by the financial institutions.
This
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can be an instance out of a horde of such
others. The Finance Minister has been talking
of the equity culture. But that equity culture
has sled to a speculative cuiture, the culture of
making quick bucks. So long as the Finance
Minister tries and pursues his present policies,
why Mehta alone, many others will come into
the field. Will there be any check and control
on them ? The Minister of State for Finance,
Mr. Dalbir Singh, is present here now and I
hope he will answer. The capital market is
flooded with funds never known before. But
where is the establishment of new industries
which they spoke of ? It was said that capital
formation can be there if funds are mobilised
so that new industries could come into being.
Has there been any such thing ? I do not think
that we have any such thing in reality. Then,
what about employment ? it was said that the
funds are for creating more employment.
There also we have not been able to do much.
The figure of unemployment is growing by
leaps and bounds. What do we find now ? In
1990-91. there were three crore job-seekers in
the country and, in 1991-92, there were 8.46
crores of registered job-seekers. This is the
figure of unemployment as it stands now and
this is the position now.

It is said that about four lakhs of industrial
units have gone out of existence and lakhs and
lakhs of workers have been thrown out of their
jobs. It was said that about ten million jobs
would be created in the next Five Year Plan. Is
it not a fraudulent canvas when jobs are
squeezed from the very beginning itself and
we say that there will be a plethora of
employment with the gradual implementation
of the Plan ? The Minister of Industry, Mr.
Kurien, the other day was beaming with
happiness and coming out with assurances that
a National Renewal Fund had been created to
take care of the dislodged workers. How ?
They will be having a "Golden Handshake"
which will be freely available! Wonderful
solution to the problem of unemployment
which we are facing today! This is how the
Government wants to deal with the workers:
closure, lock-out, retrenchment galore, and
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Nero Adding! Then, this Government never
speaks of any change in the DA formula nor
does it speak of any negotiations for wage
increase. The Ray Committee has been
appointed to decide a national wage policy
which we have been demanding for long.
Now, this particular Committee has been
formed. Is it really for the purpose of
determining the national wage policy ? No. It
is a genuine game—I use the words
deliberately—on the part of the Government
to stall any more move for wage revision. This
is almost leading to a preliminary stage on the
road towards a wage freeze. Last time, I
enquired of the Finance Minister whether their
policies were not leading to a wage freeze. He
did not answer my question. But, I am told,
and it is reported also, that he has mentioned
somewhere that this is only a preliminary
stage. I do not know whether he will confirm
it or deny it. If this is not a preliminary stage,
let the Finance Minister or the Minister of
State for Finance announce in this House that
it is not so or that they are going to have a
wage freeze.

For all the ills of our economy, the public
sector is being blamed. Rightly, Mr. Kamal
Morarka said the other day that you are
following the saying "Give the dog a bad
name and then kill it." Increased revenue
deficit. So adopt a fiscal policy to raise
resources. Failing to do so through taxation,
raise the bogey of public sector units. (Time
Bell rings) I have 24 minutes.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAIJ): You have 5 minutes
more. You have consumed 19 minutes.

SHRI ASHIS SEN : I admit, Madam. But I
will seek at the end something more from you.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAI): I will not be able to do
that today. We have to strictly follow the
timing today.

SHRI ASHIS SEN : I will not put you to
any difficulty.
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THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): That is why I am
ringing the bell five minutes earlier.

SHRI ASHIS SEN : I will cooperate with
you and I will seek your cooperation when I
have seven minutes at the end. (Interruptions).

Increase in revenue, and failing to do so
through taxation, raise the bogey of public
sector units. Is it really necessary ? Have our
foreign loan givers dictated this to us ? In an
attempt to denigrate the public sector vis-a-vis
their profitability, a recent trend has been
initiated to show that public sector losses are
increasing. But what does the C&AG Report
say? It says that in many public sector under-
takings in the balance sheets there have been
certain changes. What is the nature of changes
? Expenses have been shown increased due to
fluctuation in foreign exchange rates.
Provision for depreciation and doubtful debt
earlier was not there. This has to be shown
now to justify that the public sector is bad.
Stock valuation has been reduced. All has to
be done during these one or two years. And
there are procedural changes in the accounting
system to indicate that losses are more and the
profits are gradually dwindling. I do not know
what to say about this. There have been so
many cases. But I am not going into that. For
Government loan interest is to be paid, and
penal interest is to be charged. And the penal
interest paid will be debited to the account and
shown that the indus-tial unit is going into
loss. Not the interest, but penal interest. There
is management negligence also.

The public sector investment in 1990-91
was Rs. 113270 crores. Profits were Rs. 5431
crores. For example, all the hundred branches
of a bank do not make profit. But all branches
are taken together to find the actual position.
Similarly for investment on the part of the
Government in so many public sector units,
the collective results has to be taken into
account, not an individual unit. There may be
losses too, I agree. But then all have fo be
taken together. What then is the overall
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contribution to the national exchequer ? Rs.
19466 crores have been given to the exchequer
by way of various taxes and other things. And
the monograph says that there is a 4.48%
return on overall investment. Oil group has
contributed, and the non-oil group also shows
marked improve-rr.s-nt from loss to profit.
Why should it not be taken into account ? That
should be shown. That, yes, they are coming
up and improving and there is no question of
giving them a bad name. That has to be done.
85.5 per cent investment is in respect of 115
companies and the remaining companies have
14.5 per cent investment. Some may be
running into losses. But if you take all things
together, the question of removing them or the
question of closing them does not arise. The
monograph says that 5 per cent improvement
in the cost of production could result in an
additional gain of Rs. 5000 crores. Why don't
you go over that ? Why don't you ask the
Industry Ministry to. do that, so that there
could be so much improvement instead of
goose killing? That is what I am saying.

Is it out of commercial compulsion, or in
obedience to a call from abroad ?
™ Fag A waEr mE Dalbir
Singhji, I would like to hear about it. I may be
wrong.' There is actually no need for this. The
perception has to he changed. The solution lies
within the framework of the public sector units
themselves. Remove the corrupt, politically
installed chief executives, seek the cooperation
of workers, induct them into policy making
and participation in management. Help rouse
patriotic sentiments. Radical improvements
will usher in, if some of the steps are taken,
without the necessity of denigrating the public
sector. Give up privatisation move like the
throwing of units like Dalla Cement on a
platter.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SAWARAIJ): Kindly conclude
now.

SHRI ASHIS SEN* : I am concluding.
Already Rs. 2500 crores have been disin-

vested, so goes the report. Enough of it Stop
here. Reverse the outlook and ap-
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proach from nationalist angle. Revenue will go
up. Fiscal deficit will reduce. But if we go like
the arms deal, if we go like the way the
Railway locomotives purchase has been done
with the ABB—the other day, we discussed
about it—if we go like that, the position will
not change.

Last year, the Narasimham Committee was
appointed in connection with the banking and
fiscal system. The recommendations are just
as what the World Bank has asked for.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): Please conclude.

SHRI ASHIS SEN: I am coming to a
close.

For a review of the rural credit system, the
khusro Committee took two and a half years.
They went in depth. But the Narasimham
Committee was asked and gave the report in
90 days. Can it be done in 90 days ? It was a
drawing-room report. Recommendations are
drafted elsewhere. The Committee says
priority sector is to be slashed. So many other
things are suggested. I agree with Mr. Kamal
Morarka who said the other day that instead of
bringing in foreign banks more rely on our
owned, I say inspection by the RBI is to be
increased. And restructuring should be done in
a manner which does not subserve
monopolists. And then the widespread mutual
funds must be put an end to, Unrestricted
computerisation must go. And then there is the
creation of an Asse's Reconstruction Fund to
cover up the swindlers of bank funds. Should
we allow it? The Narasimham Committee
Report must be thrown out lock, stock and
barrel.

I repeat what Mr. Morarka said the other
day. What about the black money ? Are there
no alternative proposals? Only I name some of
them and end my speech, as desired by you,
Madam.

What is bemg done about black money? Can
it not be unearthed or should be side tracked
just like the agricultural income-tax?
Government can assess the black money, but
cannot find out the source, except by giving;
amnesty as was sought to be done by the NRI
investments.
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Wealth tax should be re-introduced. Income
tax on the rich has got to be increased. And
black money should be unearthed. Defence
expenditure has got to be reduced by
improving relations with the neighbours.
Luxurious expenditure of the Government has
to stop. Import of oil has got be reduced by
increasing domestic production by utilising our
existing plants. And then the public
distribution system has to be improved to
reduce the prices.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAIJ): Please conclude.

SHRI ASHIS SEN : I am just concluding.

Scrap any attempt to accept the Dun-kel
proposals. Develop the export of articles. I
would like to say that the big defaulters in the
repayment of loans from the Government and
the banking sector should be treated as criminal
offenders. That should be arranged for. Speed up
drastic land reform measures and also assist sick
and weak industries to become viable. All these
suggestions are made, . Madam, by way of what
I could do. Time constraint is there. I am
grateful to you for giving me two minutes and
40 seconds extra.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): Three minutes.

SHRI ASHIS SEN: Thank you, very much.
I request the Finance Minister to keep in view
what I have suggested.

SHRI KAPIL VERMA (Uttar Pradesh) :
Madam, I am thankful to you for giving me an
opportunity to express my views on this
important Bill which I support. Madam, I will
be brief and I will try to stress the problems of
the fixed income group.

Madam, as everybody knows, the prices are
sky-rocketing. The inflation has gone up by
about 30 per cent. And the classes most hit are
the fixed income class, the middle class, and
the salaried class, So. I request the Government
to please revise the whole tax structure in a
way that it
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brings some relief to the poor and the middle
classes. And it may enable the rich people to
contribute more to the prosperity of the nation
by paying more taxes. That would be
necessary. In fact, if we have a look at the
income-tax revision at contained in the Budget
proposals, 1 would say that there are certain
features which I welcome. I also welcome the
exemption limit which has been raised in the
personal income tax but I feel that is not
adequate. In my opinion, it should be raised to
Rs. 36,000.

The Government has been good enough to
restore the concessions under 80L. I would
request the hon. Minister to be generous
enough to accord the same treatment to
sections 80CCA and 80CCB. I am also happy
that the rate of standard deduction in respect of
working women has been raised.

The small savings contribute a great deal to
the national prosperity. Unfortunately the habit
of small savings which was earlier coming to
the fore increasingly, has been checked by
certain measures taken by the Government. I
hope the-Government will do something about
it. The post-offices pay only five and a. half
per cent interest on these small saving while
the banks are paying six per cent 1 sulggest
that the rate of interest allowed by the post
offices should also be brought to the level of
the bank interest rate.

1 would refer to the pleas made by us from
time to time in this House that the gratuity of
the journalists should not he taxed. I would
like to make a few suggestions in that respect.
There are cer-Utii concessions given to
literateurs, writers and others. The same
concessions should also be extended to the
journalists. For example, their is a rebate on
purchase of books worth about Rs. 500 and I
suggest that the same concession should also
be allowed, in my opinion, to the working
journalists and particularly to the freelance
journalists. Here I would draw your attention
to the speech made by the Finance Minister in
this very Mouse on the 29th of January 1988
when a scheme
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for the journalists was announced and the
Government promised to take very eany steps
for implementation of that scheme. A Working
Group was appointed which submitted its
report. The journalists were to get the benehts
in respect of their provident fund and also the
gratuity,  but  unfortunately, to the
disappointment of the journalists, the
Government has forsaken tnat scneine which
remarned in the cold storage for about a year.
The report was submitted in June 1990. The
scheme which the Labour Ministry is now
formulating is totally unacceptable to us
because under the new scneme which is being
formulated, instead of giving to the journalists
any additional benefits, the scheme intends to
attack thier provident fund itself. Earlier, there
was to be a family pension fund, which was to
be converted into the pension fund for the
journalists. Two per cent was to be contributed
by the journalists themselves and half per cent
was to be contributed by the employers. The
employers had also agreed to that scheme.
Now, under the new scheme which is being
formulated, the employers' part of the con-
tribution towards provident fund is being taken
away, and it is being lumped up, and this is
going to be called the Pension Fund. This is
going to be applicable to other industries. [ am
not objecting to that. But I would like to point
out that in the case of journalists, they take
hous ing loans. They take other loans under
this particular scheme. When they take loans,
to an extent, the provident fund will get
reduced. Consequently, to an extent, the
amount of money they are going to get as
pension will also be reduced. This is not
acceptable. Therefore, I would request the
Government to go back to the earlier scheme
submitted unanimously by the experts group
and implement it as a pilot scheme, as soon as
possible. Then, if the scheme is successful, it
can be applied to other industries.

Madam, unemployment is a very important
problem haunting all of us. You will be
surprised to know. While, on the one hand, the
Government is thinking of so many measures
to help the working class, I would like to draw
the attention of the 93-L/J(D)24RSS—6(a)
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Government that the 'Indian Nation' group or
same—the non. Minister present here knows
aoout it very well—is lying closed. me Amnt
Bazar Patrika' of Calcutta is lying crosed. /
am told, there is a move to smtt Basumati'
from Calcutta to Nortis bengar. All unshas
been causing a lot of hardship. 1 would like to
recall here that an Act was brought forward by
our great leader, pandit Jawaharlal Nehru, in
1956, witn the active assistance of Shri R.
Ven-katr.iaman, who was the Secretary of the
Congress Parliamentary Party at that time and
who is now the President of India. A Certain
legislation was enacted. For the first time, a
statutory board was given to the journalists by
Pandit Nehru, in re-cognihon of the services
of the Fourth Estate for democracy and for
freedom of the Press. What 1 want to point out
here is, ths Act is outdated. It is outmoded. It
is being abused now. You will be surprised to
know that the penalty provided tor ; just Rs.
200. Anybody can do any-tning wrong. He
can escape by just paying Rs. 200. He is
penalised just Rs. 200. This is buncum. In
fact, the provision in the other industrial laws
is, imprisonment up to six months and a fine
of Rs. 5,000. The same provision should be
incorporated Jure also.

Then, there is the contract system. This has
really undone what was done for the
journalists. Now, it is spreading like wile fire
in the newspaper industry. This should be
banned. We should have some restrictive
measure in this regard.

I support the demand for the setting up of
another wage board for the journalists. You
must be aware that only one-ihiri of the
newspapers in India—i.e. out of 1600, only
600—have implemented the Bachawat Wage
Board Award. The rest have not done it. This
means, wages fixed fourteen years ago are
being paid to most of the journalists, to a
majority of the journalists. This is, obviously,
not acceptable. The Government says that they
will not appoint another wage board because
certain petitions are pending. I would like to
remind the Government that when the
Bachawat Wage Board was set up, again*
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the Palekar Award, there were a number of
petitions pending. If the Government went
ahead with it at that time, there is no reason
why the Government should not go ahead now
and set up a wage board. The main premise, the
main ground on which the Bachawat Award
has been challenged 1is, clubbing of
newspapers. But the Government itself
amended the Act to make it legal. Therefore,
when the Government is convinced, when the
Supreme Court has upheld the Bachawat
Award,— in fact, the Supreme Court has ruled
that it should be effective from the 1st January,
1990; it has asked all the newspapers to pay 50
per cent of the arrears— there is no reason why
this ground should be cited for not setting up
another wage board. I would request the
Government to kindly look into this problem of
journalists and do something quickly to bring
relief to them.

SHRI KAMAL MORARKA (Rajasthan):
Thank you, Madam, I would like to divide my
submission into two parts. I am happy that the
Finance Minister is here. Before I go to the
taxation proposals which is what the Finance
Bill is all about, I would like to mention a bit
about the economic situation since the
presentation of the Budget. Madam, I do not
want to go into the various aspects of the new
policy about which our views are known to the
Government and to everybody concerned. We
may or may not agree with the" type of
liberalisation or the features of the various
policies that the Government has undertaken.
At this point of time I feel, it would be
appropriate if we judge what has hannened
after the presentation of the budget in the last
two and a half months as against what the
Finance Minister made out. I think that would
be a useful evaluation. I first want to quote the
Denuty Chairman of the Planning Commiss'on.
Only yesterday he has said that the fiscal
adjustment programme is not going as
exoected. He feels that it is a disquieting
feature of the economy. He has further said and
very rightlv so. that the eatire Fiahth Plan
depends on the following things: a rea-

sonable degree of price stability, export: to
grow at 13.6 per cent, imports to b(
limited to 8.4 per cent, savings to be
achieved at 21.6 per cent and the dis-sav ings
to be limited to 1.1 per cent. He hai said that
these are the figures that was should be
able to achieve without which to quote Mr.
Pranab Mukherjee, the Plal will be in

serious trouble. Madam, a much as I
can understand, some of thes figures are
very ambitious, especially  the export

figures. The Finance Minister will bear me
out. In spite of devaluation, it spite of
better exchange rate  because the 60: 40
ratio, in spite of other measure that the
Government has taken, the expoi growth has
still  not  reached what the Finance
Minister would like it to be
Ultimately, the balance of payments is
reflection of the balance of trade. Toda if
the balance of payment is good, barrin; 800
million dollars the rest of it is al debt.
Eight hundred million dollars, afarasI
know, is nonrepatriable, the res of it in one
form or other is only adde to our debt. I
requested—on that day the Finance Minister
was not there—that time had come when
having improved the BOP position, having
some breathing timt Government can have
rethinking whethe we should go in for
another tranche c the IMF loan because
the other condi tionalities may be more
onerous, mor difficult to imDlement. I
think a time ha come when the Finance
Min'ster can reson h's laurels. Having brouehf
the countr out of a difficult situation of BOP,
he ca now think of what is the best
strategy what is the optimum strategy to be
follow ed in the months and years to come.
The is my first request to him.

The other feature, artart from BOP. i the
money supply. Money supply is 19. per cent,
as [ understand. I do not know whether these
figufes are correct, but at rarently. Hquiditv
in the economy is sti more than desirable.
One of the reason that we can trace is that the
monetise deficit is still running hieh, much
mor than what the Finance. Minister had
antic nated. This means, again we go back t
square one. that revenue expenditure has to
be controlled. T am surprised that th non-
interest revenue deficit also is Rs. 40
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crores. I can understand, interest is a legacy
inherited by the Finance Minister. It is not easy
to reduce interest overnight, but you have to
keep other expenditure controlled and
controlling expenditure is an unpleasant thing
to do. The Finance Minister has to become
unpopular with his other colleagues, but there
is no shortcut. I request him to be more strict.
The year 1992-93 has started. This year he has
to maintain the revenue expenditure at a level
which has been projected in the budget. So, he
has to be very very strict.

Secondly, in spite of the best effort to
achieve 6.5 per cent fiscal deficit, we have
seen, he had to resort to a cut in capital
expenditure. Revenue expenditure has still
gone up, much more than what he would like
the figures to be. So, my request to him is that
right from now—we are in the month of
May—he has to show a very high degree of
strictness with the fellow Ministries and be
ruthless in cutting expenditure and augmenting
revenue. The other ambitious figure is, this dis-
saving has to be limited to 1.1 per cent which
means, translated into simple language, the
public sector losses have to be cut down. Now,
this subject has been discussed again and
again. I submit to the Finance Minister, I don't
think it is practical in the present policy to
disemploy workers from 58 undertakings. The
Krish-namurty Committee is looking into it but
a method should be found as to how we can
reduce the losses of the public sector, how the
dissaving can be limited to this figure without
any mass socio-economic dislocation, because
I fear that we have a lot of problems on hand.
We should not have already employed workers
getting dis-employed and going to the streets
because that will be a problem which is more
than the Finance Minister will be able to
handle.

Having said that about the economy, I wish
to draw the attention of the Finance Minister
to the taxation aspect. Income tax, Madam,
when it was introduced in the 30s in this
country, was a tax on the rich. The rich used
to have income and
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naturally the State would like to have a part of
that income. What happened in the last 40,
50 years is a eye-opener. Income tax is no
more a tax on the rich. The income tax has gone
down and down because indexation has not
taken place. Even this year there is a hue and
cry on the exemption limit. The Finance
Minister has his own problems, which 1
understand. But let us see what happened in the
50 years. If you take the value of the rupee in
1938-39, and the value of the rupee in 1992,
the cost of living index has gone up from 100
to 5,263—52 times.  If indexation of taxation

was done without any increase  or
decrease in taxation, without any change in
the slabs, today even the 20 per cent slab

would apply to people earning 10 to 12 lakhs of
rupees. So, whatever rates of income tax
the Finance Minister has been able to ration-
alize, still the income tax rates are far
higher than what they used to be 50 years ago.
What  has happened meanwhile ?
Government has not indexed the slabs and
the exemption limits. But the tax payers
have  done it themselves. The richer
sections of the assessees have indexed the taxes:
they have decided how much they will pay and
how much they  will not pay. So they don't
show the income in their returns. What is the
result ? The result is that the real revenue is
coming, not from the top bracket but it has start-
ed moving downwards and an ironic stage has
come when it is the trade unions which
are asking for increase in exemption limits.
Twenty years ago it was the FICCI or other
associations which used to ask for increase in
exemption limits. Today that section of the
people are not concerned with the exemption
limit. Unfortunately, I must say  with
anguish, people who are spending heavily in
this country do not pay tax. They are out-
s'de the tax system. Who is paying the tax?
Income tax today is atax on the middle class,
specially, the salaried class. Only that section
of the population is paying tax which cannot
escape tax because you are deducting their tax at
source and paying to the Government. I think
it is a very unfair thing to do. I understand the
dilemma of the Government that
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main chunk, ofthe revenue comes from the
salaried class. I don't know, what I suggest
may be revolutionary. I feel that when you have
taken such big steps in this  country, things
which  we "could not think  one year ago—
whether we agree or not, but you have taken
very far-reaching steps—I think, in the field
of taxation, when your Direct Tax Code comes,
it would be worth trying if you abolish taxation
to certain sections of the people. For instance,
the  worker who is doing manual labour
should be exempted from income tax. Instead
of only having a slab, the type of income is
important. If I have Rs. 10 lakhs or Rs. 5 lakhs
and put it in the bank and am getting an
interest of Rs. 50,000 per year sitting back at
home, and there is a worker who is working
10 hours a day in oil, sweat and perspiration
and he is earning Rs. 50,000 a year, why should
our tax be the same ? Whatever slab you put to
me, fine, but I suggest that at the lower end of
the slab, the manual worker should be
exempted from income tax, whatever his
income may be, because that is really hard-
earned income; he has earned every rupee of it
in the hardest possible way. It may be a
complicated tax system, but it will be
definitely more equitous because today
equity has gone. Today I am surprised that
in the pre-budget memorandum it is the trade
unions which are asking for an increase in the
exemption limit, a subject which according to
me, should not have concerned  them.
Twenty years ago  my driver was not in
the tax bracket. The labourer in a factory was
not in the tax bracket. Today they are in the tax
bracket. But the people who are seen to spend
monev, don't appear to be paying tax. So, I feel
that the income-tax. as it is trday, is highly
inequitous, and it needs a  total
revolutionary change.

The Chelliah Committee Report is there. 1
have seen the interim report. Some of the
recommendat'ons are very good. They seek to
rationalise. simolify, even make the tax
equitous. But it suffers from one major
constraint, and that is, it is trying? to correct
the imbalances in the existing system. In my
opinion, Madam, this sys-
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tem should be thrown out, this who tax
system which is existing today. V had
started out to tax the rich, but are taxing
an entirely different entity. was probably
beyond the terms of rel rence of Raja
Chelliah. I think, what required to be done
is to have a halook and remove certain
sections of t people from the tax net. You
still ha an army of Revenue Collectors.
Let put them behind people who are spendi
money.

There is a provision in the Chelli;
Committee Report. There are two suggi
tions. One is on presumptive tax what the
Finance Minister has introduced in
moderate way this year for shopkeepi and
others. The second is on an Estimat Income
Scheme, EIS, which the Chelli Committee
has given but the Finar Minister has not
introduced. I suggest tl this EIS should be
introduced for t upper income people in this
country, w are seen to spend money but not
pay tax. The revenue officials should put
the under an estimated income. If you i
spending so much money, we estim that this
must be your income, and if y don't think it
is so, please expla Unless you do this, I am
afraid, in t system every year we have a
debate 28,000, 30,000, 22,000, 80L,
80CCA. I f that this entire debate is totally
misdire ed.

Having said that on the provisions t you
have already introduced, 80L, Finance
Minister has kindly restorec part of it, but I
submit to him that one the good points of
the Indian econoi inspite of all its troubles,
has been saving rate. The household saving
in India among the developing counti is
still quite high, and this is because our
Indian ethos. The Indian ethos is save. So,
no saving instrument should taken away. I
know, even a saving insl ment can be
misused. That is always the But whatever
provision you have encouraging savings,
should not be ta away. Whether it is SOL,
80CCA, ; merge them into 88. With all that
mec nism | have no objection. But the bi
fact is that by giving a flat reduction
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of the total income, what the Raja Chelliah
Committee has suggested and the Finance
Minister has done is not very prudent because
you are felling the assesse, "You pay us less
and less, and we don't mind what you do with
the money that you save." Instead of that, it is
better that you say, "If you are going to put it
into a savings instrument, less tax is
chargeable to you; otherwise, you pay more."
1 think the saving habit should be encouraged.
Expenditure can be frowned upon that way.
Over the years we have seen that saving
instruments have done well. Finance
Ministers, one after another, come, and every
year there is some change in it. I feel that the
Direct Taxes Board can simplify it in a way
that every year we do not change these
sections because it only adds to confusion.

The other provision they have made is a tax on
firms. I think the step is in the right direction. In
1989 there was a Bill in this House, which was
a good Bill. But there was such a hue and cry
among the business community that you
threw the baby out with the bath water. Instead
of amending the provision, we repealed that
Bill. T was present in the House when we
repealed that entire Bill which was totally
uncalled for. But, in a way, Raja Chelliah has
done a lot of work on Arms, partners how
evasion of income can be arrested. A part of it
has been implemented. I don't know when
Cheltiah's final report  will come. I am sure,
in respect of firms the basis should be clear.
This is, no individual should be allowed to
evade tax by having multiplicity of firms or
multiplicity of assessments or entities. So, if
you make the individual as the basis, in fact,
what you should do is that you should go a step
further and say that taxation should be only
at the level of individual. This business of
registerd firms should be abolished, which
Chelliah has recommended. Please abolish
tax on all firms. There should be no tax
on firms. Taxation should be only in the case
of the partners and as per their shares in the
firm. That way most of the spurious
concern's will go. You will have more honest
or more reasonable tax returns. I think this
is one of the recommendations of the Chelliah
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Committee which should be accepted in
full.

Regarding presumptive taxation, you have
made a good beginning. I think it should be
extended to the truck operators, laundries and
small bakeries where lakha of people are there
in this country and whose income is definitely
above Rs. 28,000 but they are not in the tax
bracket. They will not come in the tax bracket
because they are not maintaining accounts in
the manner Income tax people want them to
do. You will never be able to collect tax from
them. The best way is presumptive taxation,
according to the type of investment, according
to the size of the unit and the location. It is not
difficult for the assessing officer to know that
a person having a shop in Chandni Chowk or
Cannaught Place will be earning some
minimum amount. Please be reasonable to him
much less than what you estimate. You can
still get a lot of revenue from those who are
today escaping from taxation.

The other type is wealth tax which is very
progressive. You have differentiated between
productive and non-productive. It is very
good. Please take it further. This is the
suggestion which I have been giving for the
last two or three years that wealth which
generates income should be treated differently
and wealth that does not generate income
should be treated separately. Somebody wants
to keep his money in the form of gold or
ornaments or cash. He should pay a part of it
to the exchequer. If that money had been in the
economy, he would have got some income and
the Government would have got some money
out of it. So the rationale is very good. It
should be carried to its logic or conclusion.

I understand that there was some drafting
lacuna and I was discussing about it with
some of the Members of the Consultative
Committee. The way it has been drafted, there
can be many interpretations to it. Care should
be taken to that we don't add to the litigation
because that will not help us,
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[SHRI KAMAL MORARKA] Coming to
the other two forms of tax, I want to say
something about the gift tax and the other is
the estate duty which has been abolished. I feel
the Gift Tax Act can go. You must have a
simple provision in the Income Tax Act. Apart
from income of various types any accretion to
wealth, a part of it should go to the exchequer.
If somebody is getting something, a father is
leaving a legacy to his son, the son has got
some money without doing anything, a part of
it he must pay to the exchequer. If somebody
has received some money in the form of a gift
from his relatives—everybody has got an
uncle or cousin in America—abroad, from
whatever source, he is richer to that extent. So
he must pay a part of it to the exchequer. That
part of it may be 20 per cent or 25 per cent.
That is up to the Finance Minister to decide.
But please make it simple.

The then Finance Minister, Mr. Madhu
Dandavate, had introduced a Bill for gift tax
on donees. But that Bill lapsed because of a
change in the Government. That was also a
complicated Bill. I say in the Income Tax Act,
please add one more section that apart from
the other income any accretion to a person's
wealth, he must pay so much to the exchequer.
Make that 20 per cent, I don't mind. But see to
it that anybody who is becoming rich shares it
with the exchequer.

On excise and customs duties, I am sorry to
say that I differ from this Government. I do
not understand the rationale of increasing the
excise duty and reducing the customs duty. Is
it the World Bank and IMF ideology? Do they
feel if customs duty is reduced your
competitiveness will go up and industry will
be able to compete ? I think all that is far-
fetched. In India iron ore, tea, cotton and jute
are the only things that we can export. In spite
of the best attempts of the Government they
have not kept pace. People are producing T.V.
sets or other so called hi-tech things for
export. But they become obsolete before they
can export them. The issue is very simple,
your traditional exports are the only items
ultimately on which you have to depend.
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You have reduced customs duty. Give it a
try and see. As far as we are concerned, we are
very clear that compression of import is the
answer to your problems. On allowing imports
there was a debate. The then finance Minister,
Mr. Yashwant Sinha, had compressed imports.
The Commerce Minister, Mr. Chidambaram,
says to the Press that last year our balance of
trade has been the least in deficit. It is because
Mr. Sinha had compressed the imports.

The other debate is, industrial production
lias fallen because of import compression.
Now, there is no empirical data. Hither the
Government should give us the data or they
should not tell us that because imports ware
restricted, the industry did not run. I have tried
to figure out From the ndusirialist friends and
others who Knovv. Nobody has been able to
give me a concrete instance of the import
restriction affecting production. They wanted
to give me some macro-economic figures. It
did not help me. I said, "Has your industry
suffered because of import restrictions ?" The
answer was, "No". Basically, I have not found
a single person coming forward and telling me
that because he could not import components
or because he had difficulties as the LC mar-
gin was 200 per cent, he had suffered. His
import might have become costlier. But 1 do
not think that basically, industrial production
or even export production has been affected.
Well, after all, import for export is still
allowed. That has taken care of you by a 60:40
ratio fey REP or Exim Scrips. Import for
export was always allowed. But should we
have import for the running of your industry ?
I am not sure. 1 feel that you should have a
second look at import compression. All this
liberalised trade policy is .good. But the
Finance Minister should keep a finger on the
30th of very month to put, if necessary, import
curbs. Please put import curbs, if necessary. In
a country like India, import should be
restricted. You should not

have free imports because people are im-
porting all sorts of fancy gadgets. It is a drain
on the foreign exchange.
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THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAIJ): You have to conclude
within four minutes, Mr. Morarka. SHRI
KAMAL MORARKA : On customs and
excise, there was a sub-committee of the
Finance consultation committee when Mr.
Rajiv Gandhi was himself holding the finance
portfolio. That subcommittee had come to the
conclusion that the ad valorem rates should not
be reverted to because there was a lot of
evasion, there was lot of corruption end there
was a lot of litigation. The sub-committee
came to the conclusion that after all, the ad
valorent rates helped the revenue because whan
the prices went up Government got more
money. The committee gave a report—
wfiich Mr. Rajiv Gandhi had accepted— that
we should have specific rates and the tariff
value could be revised periodically. In the case
of cigarettes, one of your ex-chairmen of the
CBEC has written an article that the tariff
value should be reyised every six months
or every three months so that there, would be
no loss of revenue. But in this Budget, you have
made a major change, not in cigarettes
thankfully, but in other items, from specific to
ad valorem. 1 think theoretically it nay be a
progressive measure, but in Indian conditions, it
is aregressive measure. We, again, will have
people who will not pay tax; we, again,
will have lit'gaticns; we again, will have a heap
of problems which can be avoided. On excise
and customs, these are my views.

Finally, I will touch one point to reflect
what I have said earlier. On income-tax, I have
seen the figures. Twenty years ago. 25 per cent
of the non agricultural ND-P was reflected in
the personal income-tax returns. Later on, it
became 15 per cent. Today, only seven to
eight per cent of the non-agricultural Net
Domestic Product is being returned by
personal assessees. This shows how much we
are adding to the pool of black money every
year. In IS88-89, out of 30 lakh assessees—
personal'assessees, not corporate—only one
lakh assessees were showing an income above
Rs. 1 lakh, ft is not possible that in this country
there are only one lakh of people with as
become more than Rs. 1 lakh. With
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the consumer boom, with washing means
selling like hot cakes, with maruti cans felling
like hot cakes, with all the new gadgets selling
like hot cakes, there are only one lakh of
people whose annual income is more than Rs.
1 lakh. This is absolutely transparent, tax
evasion and the entire system should be
changed. Even as a percentage of your NDP
2.7 per cent used to constitute personal tax. It
is now only 1.7 per cent. All these figures are
well known to the Finance Minister. I would
only request him, if the Direct Taxes Code is
coming-Mr. Rameshwar Thakur used to
mention it in every form, but recently, 1 have
seen him silent on it; 1 do not know whether it
has been postponed—please bring it in such a
manner that we do not have this rampant
evasion and have more revenue with least
pain. Certainly, we should not cause pain to
the people who are working with their own
hands. Thank you.

SHRI DAYANAND SAHAY (Bihar)
Madam, 1 thank the Finance Minister for
bringing a major change in the economic
policy of our country. The change is revolu-
tionary because for the last 40 years, we have
been living a life of utopianism. We were day-
dreaming. From there, it has now come to the
bare fact of life, the reality of life. That is why
I call it a revolutionary change. Whether this
revolutionary change lias come because of his
conviction or because of his belief in market
economy or because he has been forced by the
international agencies like the World Bank and
the IMF, is not important. The important thing
is that he has brought the change and he has
brought the change for the good of the people.
Just now, the previous speaker was trying to
evaluate the effect of his budgetary changes.
How could he evaluate the effect of these
changes within two months or even when the
Finance Bill has not been passed? The Finance
Minister has just tried to change the course
which we have followed for forty years. So ho
must be given at least one or, two years to see
the results, I congratulate him for all the
changes. While the Finance Minister was
presenting the Budget and reading out his
speech, in the concluding line, he quoted two
things. Number one, be quoted Biamil's
couplet.
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[SHRI DAY ANAND SAHAY]

g A fsgmang afaw § &
SHRI BHUVNESH CHATURVEDI
(Rajasthan) : It has no relevance.

SHRI DAYANAND SAHAY. I am coming
to the relevant point. He also quoted, "Tell the
assassin, I am going to the theatre." That was
Abraham Lincoln's quote. At the same time,
the Finance Minister was stretching his hands
towards the Opposition. I think the Members
sitting on the opposition benches, are not his
assassins. They are his critics. But his
assassins are there. I would like the Finance
Minister to identify them. Who will be his
assassin ? Whose interests has he hampered ?
Who are those people ? The politicians will
criticise and forget it. But there is a group of
people in our country, say around two hundred
business houses, who have been controlling
the economy of this country with no
investment. That group is going to suffer.
Naturally, they will be his assassins. So he has
got to be careful about those people whose
interests have been hampered by his economic
policy. Another group of people are the Indian
bureaucrats. They have been enjoying all the
economic power in this country like a feudal
lord. like a king, like a dictator and their
interest is going to suffer. It their interest is at
stake, they will try to push him out; they will
try to create a, situation where his programmes
will fait. He has got to be aware of these two
groups.

So far as politicians of the left orientation
are concerned, I have no grievance against
them because when they criticise at the very
early stage of their life, most of them have
been programmed. Their road to salvation lies
in Moscow. For them every-thing which
comes from Moscow comes from heaven.
Naturally, they do not like this market
economy. They have learnt the controlled
economy. They have learnt the centralised
planning. It is a new thing for them the market
economy. Our hon. friends in the Left parties
do not believe in it. They do not agree that the
word "Socialism" has been erased from the
Soviet Union. Naturally, they are rushing
towards market

[RAJYA SABHA]

Bill, 1992 180

economy. Under the circumstances, I am not
worried about them. I am worried about this
vested interest, this group, who will be anti-
revolutionary, who will try to counter the
effect of the programme of financial
revolution proposed by the Finance Minister.

I have a few suggestions to make about the
role of financial institutions for the growth of
Indian economy. The first thing that the
Finance Minister should try to do is, to let the
private sector become private. Today, there is
no private sector. My friend, Kamal Morarka,
once told me that in this country, there is no
private sector. Some industries are managed
by bureaucrats and some are managed by
nominated capitalists.

SHRI YASHWANT SINHA (Dinar)
Don't quote lobby talk.

SHRI DAYANAND SAHAY: I agree with
this theory that there is no private sector. Most
of the industrialists in the country are
controlling capital worth hundreds of crores of
rupees. Their stake in the company is between
two to ten per cent. That is about equity. Don't
forget about the quantum of loan they are
enjoying. There is one company, Britannia.
Rajan Pillay has a share of 2 per cent and the
financial institutions have got 60 per cent.
Even if the company makes a profit or suffers
a loss he is controlling the company. So the
minimum the Finance Minister should do is,
he should try to see that before offloading the
shares of the public undertakings, that the
private companies share are offloaded.

Secondly, in private companies, some
members of the financial institutions are on
the Board, they should always support the
largest group of shareholders; today because
they like some promoters, even if they are
ruining that company private or public sector
undertaking, the financial institutions are
supporting term. So before considering
awarding of any loan to a sick unit, the first
priority should be, throw out the old promoters
who have ruined that company. That is my
first suggestion.
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My second suggestion is that. I would like a
commission be appointed to look into the
workload and the employment potentiality;
and the actual employment in the public
undertakings. Today what is there ? I will give
you two examples. We have the Delhi
Electricity ~ Supply = Undertaking  which
distributes 1100 M.W. of electricity and it
employs 32,000 persons. There is a private
sector undertakings in Bombay, Bombay
Suburban Company. It also distributes 1100
M.W. of electncity, but it employs only 3200
persons. In public undertakings i.e. Delhi
Electricity the number of emplyees are ten
times. This causes loss to the undertaking and
that makes a cause why the Government
should subsidise them from the General
Budget.

Madam, I come from the State of Bihar. We
have the Bihar State Electricity Board. It
employs about 46,000 persons and it
generates only 300 to 400 M.W. of electricity.
Tell me which State can bear this cost.

Our educational system has been nationa-
lised. In Bihar we have got three hundred
thousand primary teachers of which hundred
thousand do not exist, but payment is made at
the rate of Rs. 3,000 to Rs. 4,000 per month in
the name of each non-existent teacher. We
have 14,000 college teachers. At least 50 per
cent of them never attend the colleges, but the
Bihar Government is paying 1600 crores of
rupees for the salaries and wages of the staff
of the Educational Department. How could a
State bear that amount ? So, we should have a
Commission to go into that workload and the
actual employment factor. That theory has got
to be approved.

Now I come to Air India. We have a very
important company, Air India, as everybody
in Parliament knows. There is only one flight
from Delhi to New York everyday. Do you
know, Madam, that Air India employs 266
persons in a foreign land, in America How ?
Who will pay for that ? Naturally, the
Company is going to suffer losses. Before
giving any grant, any subsidy, we have to
check that.
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Now I come to the principle of providing
subsidy from the General Budget. Budget is a
sacrosanct money. Every amount of money,
every rupee, spent from that should be taken
very carefully. And we have a culture of
giving subsidy. I will give you one example.
There is a company in Uttar Pradesh called
Hindalco. Hindalco is paying divident from
the very day of its inception, but it gets
e'ectricity at one-fourth of the cost of
production. The people of Uttar Pradesh are
contributing enough money to that Company
for the last 20 to 25 years and that Company
after receiving the incentive distributes
dividend.

Today. The work of original 4.00
P.M. Rs. 10 per share is more than
[ is. 1,000. So, we are giving
subsidy to an industrial house to distribute
dividends. The provision should be that as the
company starts running, as it comes to stand
on its own legs, the amount of subsidy should
be gradually reduced. Subsidy is not a grant.
Subsidy is to help the industries.

Now we are giving subsidy for fertilisers.
We are giving subsidy to fertilisers in the
name of farmers. Actually the fertiliser
subsidy is only utilised by the fertiliser
company for the maintenance of its staff and
for distribution of the dividends. So, the
culture of subsidy should be reconsidered and
we should try to bring it down as far as
possible. With these words I support the
Finance Bill and I congratulate the Minister
for having made a revolutionary move. I wish
him all success in this endeavour.

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu) Madam, Vice-
Chairperson, I have chosen to speak in my
mother tongue, Tamil, on the Finance Bill
because, I am afraid that after listening to long
speaches in Hindi and English continously I
might forget my mother tongue. Madam, I
thank you for giving me this opportunity to
speak.

*Fnglish translation of the original speech
delivered in Tamil.
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[SHRI TINDIVANOM G. VENKATRAMAN]
Our hon'ble Finance Minister knows well that
deficit Budget alone will not be able to contain
inflation. Yet it is amazing that he has
presented a deficit Budget for the current year.
It pains me note that the interests of the poor
have been neglected in the Finance Bill. Here 1
wish to recall the promise made by the
Congress Party during election. At the time of
election, Congress people said that if they
were voted to power they would roll back the
private to the level prevailed in the year 1990.
Somehow they have come to power. Now it is
their duty to roll back the price as promised.
They owe an explanation to the people.
Therefore, they should not make unwarranted,
references to the previous governments.
Congress made promises and Congress is
respons ble for fulfilling it. {Interruption)
Madam, I humbly request for your protection
because, my friend will always be interfering
and that will certainly curtail my time.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : Please, Mr. Nara-
yanasamy, don's interrupt. Yes, Mr. Venkat-
raman, you continue. You don't feel inter-
rupted.

SHRI TINDIVANAM G. VENKAT-
RAMAN e Madron, because of the steep rise in
prices, common man is unable to buy essential
commodities. He is unable to buy even salt as a
result of .the government's decision to imposs
tax on salt. It is indeed very painful that the
Congress which fought against the British for
lavying tax on salt should itself levy lax today.
Two days ago the government promised on the
floor of the House to improve the lot of poor
people very soon. They have promised to bring
down the prices of essential commodities. But
no time frame has been mentioned in the
Finance Bill. In the absence of a time-bound
programme the government can get away with
petty excuses. Therefore, I demand that there
should be a time-bound programme to improve
the lot of people and roll back prices. Congress
originally promised to bring down the price in
100 days. Now months have passed but
nothing
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has been done. When will they roll back the
prices ? While leaving the saddle or what?

Your programmes and schemes have re-
mained only on paper. That is why poor
people in both, rural and urban areas are
reeung under poverty.

Madam, it is a matter of deep anguish that
there is no mention of employment generation
in the Finance Bill. Employment generation is
very vital for improving the living standard of
the people which uitimaliy bring glory to the
country. While formulating policies the
welfare of the people should be supreme in the
mind of trie government. But the Finance Bill
has totally ignored the Welfare of the people,
particularly the poor. It is the duty of the
government to provide food, shelter and
bathing to its citizens and also look after their
health. Public health, which is an important
area, has been neglected. Funds tor Puoiic
Health Schemes have been rechic-ed on the
grounds of financial constraint. it is a matter of
regret that the health of the people is placed at
stake. Allocation of fund has been cut down
for the prevention and eradication of Malaria
and nlaria-sis. Enough fund has not been
allocated even for the prevention of
communicable diseases.

But Madam, the government have been
making tall claims about the economic poli-
ces. People were also waiting for the
benevolence of the government like the
Israeltes who waited for the Biblical ivianna.
But unfortunately the people got nothing from
the government. Congress 'people have been
praising it as revolutionary and so on. But
every one is disillusioned now.

Madam, I find it imposible to have any word
of praise for this Finance Bill. We cannot be
complacent because of the meagre increase
you have effected in income tax limit. What is
it after all ? You have raised the, income tax
limit from Rs. 22,000 to 28,000. We know well
the burden the salaried class people have to
bear with their limited income. Yet the Finance
Minister remains unmoved. Middle class
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and lower middle class people are the
worst affected because .of the indifference
of the centre ------- (Interruption)

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : Please don't interrupt,
Mr. Narayanasamy. Mr. Venkatraman, Please
conclude .... You don't feel interrupted. You
continue your, speech.

SHRI, TINDIVANAM G. VENKAT-
RAMAN : Saving is something very important
for the development of a nation. But
suprisingly, the Finance Bill has ignored the
aspect of saving. There is nothing to show that
saving will be encouraged. On the contrary,
the share market had a boom recently
consequent upon the economic policies of the
Government. Any way, fortunately for us, it
nose-dived soon to the shock of business
magnates. The share market is nothing but
gambling where, a state' worth Rs. 10 was
being quoted over 20 times recently, So, all
that we have witnessed is only the steep rise of
shares. The living standard of people has not
gone up a bit. It is a matter of great concern
that public sector banks, instead of under-
taking welfare schemes, have invested about
1800 crores of rupees in share market with a
View to earn quick bucks. This is the tragedy
of the Country. The government has been
maintaining stony silence over this matter.
Why the government is reluctant to order CBI
Inquiry into the scani ? What is the hitch? I
would like the Finance Minister to explain the
position.

The Finance Bill has nothing to offer to the
poor people. It is meant for only the elite class
who constitute just 20% of the population.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : One minute more
--—- You have had 14 minutes. Please
conclude.

SHRI TINDIVANAM G. VENKAT-
RAMAN : I will conclude in few minutes,
Madam, This Finance Bill has neclected the
interest of the common man .who make up
80% of the population. I would like to
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say very assertively that this Finance Bill is
ant:-people, anti-poor.  Your proposed
schemes and policies will remain only on
paper. Sincerely you are not going to do
anything for improving the living standard of
the people.

People are not asking for the Moon. All that
they ask is basic amenities, drinking water. But
we have not been able to provide even potable
water to all. When are you going to give them
food, shelter and clothing ? I am amused to
learn about the government's scheme for black
money holders. Black money can now be safely
deposited under the National Housing Scheme
and after a period of time it turns white. Is it the
intension of the government to promote black
money ? I fail to understand the very purpose of
the scheme. The government would do well to
review the schemes thoroughly.

We talk of emancipation of women and
equality to women. But the government have
not done much to put these ideologies into
practice. Even to this day women are being
exploited, particularly in unorganised sectors.
They are given very low wages as against their
male counterparts. Under these circumstances
the Finance Bill does not offer any solution to
emancipate women.

Madam, I wish to say a word about Cottage
industries, This Bill, in spite of offering
concessions to cottage industries and promote
them, aims at sunpressing them. A glance of
the Finance Bill would reveal this fact.
Because of this attitude of. the government, 1
am afraid, the cottage industries will slowly
disappear. Therefore, I warn the government to
be circumspect and review all its decision on
industries.

Madam, I can Peel Off from my memory
what Shri Rajiv Gandhi once said. He
admitted that but of one rupee the government
spend for the people, only 15 paisa reach
them. Then where the 85 pa'sa goes? No one
has the answer. Not even the government.
When we pose this Question, they pass the
buck. The government tries to wrigle out
saving that we have borrowed heavily from
foreign and international banks
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[SHRI TINDIVANAM G. VENKAT-
RAMAN]

and as such we have to sacrifice to pay off the
debt. But for brief intermittent spells totalling
to five years, Congress party has been ruling
the country ever since independence. So, you
have no right to raise an accusing finger at V.
P. Singh or Chandrashekar. You have to admit
and own responsibility for making mess of the
economy. Before I conclude I want to warn
the government on the matter of U. S.
Pressure. We are a sovereign nation. As such,
come what may, we shall not succumb to
pressurs of any nature from any country. I
want the govenment to send out this message
clearly. On the one hand there have been lot of
talks about U. S. Super 301 hanging like
Democles Sword. While on the other, there are
talks about Indo-U. S. Joint Naval exercise. So
I warn the government to be cautious in its
approach so that the honour of the nation is
not compromised.

If the government is sincere in its mind, it
should review the economic policies and the
Finance Bill since welfare of the people is
supreme. Without such a review, I am sorry to
say that I cannot go against my conscience to
support the Bill. Thank you.

SHRI G. SWAMINATHAN (Tamil Nadu) :
Madam Vice-Chairman, I stand up to support
the Finance Bill of the hon. Finance Minister
and the Government. For want of time I am
not going into the matters on which I am
appreciating the Bill but I would like to take
up the matters on which I have disagreements,
and I would like the Government to consider
all these matters so that they may give
redressal to the people concerned.

Madam, there have been big expectations
from the people that the Government and the
Finance Minister will come forward to
increase the income-tax limit from Rs. 28,000
to Rs. 40,000 as has been asked by various
Members and also by various forums. But I
am also one who has been very much
disappointed that enough consideration has
not been given to the salaried employees. The
reason is this. The amount of Rs. 24 000 plus
standard deduction of Rs. 12,001 totals to Rs.
40,000, and in these
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days of high inflation and high costs an amount
of nearly Rs. 3300 or Rs. 3500 per month, as
the Finance Minister will accept, is not
sufficient for anybody to have a decent living,
especially in metropolitan areas. 1 may not
dwell on the point that even for an ordinary
tenement a person has to shell out at least Rs.
600 to Rs. 700 in areas and places like Delhi
and Madras. About a thousand of rupees has to
be spent even for rental purposes. Sir, recently
a friend of mine came and he was telling me
that for sending his daughter to a convent
nowadays capitation tee asked for is Rs. 40U0
for the children to go there. So you can
imagine. Suppose an ordinary person, a middle
class person, has Rs. 3300, now he will be able
to purchase clothes for lis own children, and
suppose he has a daughter of marriageable age
how he will be able to conduct the marriage,
and supjjse he has to send his children to
college which happens to be a capitation
college what will happen ? Recently a friend of
mime from Tamil Nadu, who was having a
puvate college—he is presently a friend of nine
and he was formerly a Member of
Fariiament—he told me that Rs. 40,000 to is.
50,000 has to be paid for an engineer ng
college. You can imagine how a salaried person
with Rs. 3300 per month will be able to
manage all these things. theie is another reason.
There is a lot of d.sparity between the salaried
employees and the business people. Grouse of
the salaied . employee is that the business
peojie have got a lot of shelters, tax shelters. I
need not go into it. Most probably the hon.
Minister would have read the oook 'Parkinson
Law' wherein he says that under the business
income if you want to have a personal travel it
goes into business travel, if you want to have
any entertainment, your 6wn entertainment or
your wife s entertainment or family's or child-
ren's entertainment, it goes under business
entertainment. Every expenditure, even for a
household servant, becomes a business servant.
Your own chauileur becomes a peon in your
business establishment. So everything is
sheltered for a business man and he is able to
spend everything out of non-taxed money, that
is, after spending
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everything he has to pay tax. But in the case of
salaried employees, on whatever income he has
to get he has to pay tax and then only he has to
live, This kind of situation is very anomalous.
Madam, we have read what the hon. Finance
Minister stated in the Lok Sabha, wherein he
has said that the concession has to be re-
established, and that is what the people have
asked for. He said that under 80CC some
benefits have been given and under 80L also a
sum of Rs. 7000 has been given, and that
because of that whatever difficulties had been
happening to the middle class and the salaried
class, have been adjusted.

Madam, 1 would like to read out one line
from The Hindu for the benefit of the hon.
Minister. Madam, The Hindu is a very
esteemed daily and whatever they report
should be taken as authenticated. Under the
caption, "Direct taxces concessions are
disappointing", it says :

"The fact that the middle income group
is much worse off under the new
system does not get altered to any
significant extent, notwithstanding the
partial restoration of Sec. 80L and
increased ceiling under Sec. 88 by Rs.
10,000 to Rs. 60,000."

Sir, they have given different calculations. I
do not want to go into the calculation because
it will take a lot of time. Under the calculation
what they have given is that they have clearly
established that the low income people are
benefited by these adjustments, the high
income people are also benefited by these
adjustments, but the middle income people are
the worse off even after 80L and 88. This is
what they have clearly stated in this
newspaper. If it is so and if it concurs with the
views of the hon. Finance Minister, I would
plead with him that he has to think over the
matter very seriously.

Madam, coming to the entertainment
expenditure, I am very happy that the Finance
Minister has increased it. From Rs. 10,000, he
has already given a margin of 50 per cent for
the rest of it because in these days of
marketing and competitive
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economy, every Company is finding it very
difficult to limit its entertainment expenses up
to Rs. 50,000. And a lot of entertainment has
to be done specially for people coming from
abroad. 1 am happy that the rinance Minister
has not restricted to the profit of the Company,
but he has given 50 per cent for the rest, over
and above Rs. 10,000. 1 am also happy that
under 6D, the travel expenditure of the
executives of the Companies has been
increased to Rs. 1500 plus 75 per cent of the
rest of the expenditure made by the company
executives. Madam, it was an anomaly which I
brought to the attention of the hon. Minister by
way of a Question. About two years ago,
originally they were given Rs. 150 for a
Director or an executive; even in metropolitan
araes like Delhi, Madras and Bombay, they
were allowing only Rs. 200. And for other
areas, they were allowing only Rs. 150 for an
executive to travel, including the hotel charges.
1 do not know who will be willing to give a
decent hotel room for Rs. 150 or Rs. 200 at
Delhi.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) . You have to con-
clude now.

SHRI G. SWAMINATHAN : Madam,
I have got 16 points but I covered only
two points.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAI) : Your Party is allotted
only 6 minutes.

SHRI G. SWAMINATHAN : Yes, only six
and a half minutes. I am in an uneviable
position.

Madam, the only point which I would like
to mention is that I am very happy that the
hon. Minister has increased the value of the
presentation article from Rs. 200 to Rs. 1000.
I am also happy that over and above Rs. 1,000,
he has given 15 per cent. And I want the hon.
Finance Minister to note very clearly that
under the rule, it is given effect from 1st April,
1992. Hitherto, whenever the rules are revised
and given effect from 1st April,
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[SHRI G. SWAMINATHAN] 1992,
they have come into effect from the aasesment
.year of the same year, i.e. 1992-93, except in
the year 1883, when there was an amendment
to the rule regarding depreciation. The rule
came into effect on 2nd April. Whenever 1st
April is mentioned, under the revised rules,
the notification cannot say that it will come
into effect in the next year, i.e. 1993-94. Al-
ready, a lot of hardship has been created to a
lot of people. I would request the hon.
Minister to bring this amendment to give
effect from 1992-93 because the notification
has been issued on 1st April.

Madam, I now come to the gift tax in regard
to children. With this one point I would like to
conclude because I do not have time. I
personally feel that this is an anomalous
provision that you have brought in about the
gift given to the children. The Finance Minister
has said that children had been used as a
shelter. I do not understand what he means by
that. Now he says that if a father gives a gift or
a mother gives a gift to the child, the income of
the child will get automatically included in the
income-tax return of the father or the mother.
They have to pay that amount, But there are
cases under the Hindu Law that a child or a
minor has got a right to own property. When a
father is BO more, the property devolves on the
minor. The minor may have a landed property
or he may have a cash property. That 's his
entitlement coming from his grandfather or her
grandfather. Now that money and the amount
he gets by way of interest or whatever is added
to the mother's income. I think, it is going
again the very principle of the Hindu Law
which allows the children to have the property.
Again, this amounts to penalising the minor
child. The interest or the income arising out of
the gift that he receives most probably is from
the grand-parent. A person may give a gift to
his grand-child, to his daughter's child. Now,
under our law, when he receives an amount of
Rs. 20,000, that Rs. 20,000 is again added to
his father's or -mother's income. And then, out
of it, he has to pay tax. Formerly, it may be Rs.
5.000. Now it is Rs. 10,000. Now you

[RAJYA SABHA]

Bill. 1992 19;

are penalising the minor child because hi got
a gift, and it get attached to the parents
income. There is another anomalous e peti-
tion. Suppose the father is no more The gift
has been given to the child. The gift would
have been given by the father and then the
marriage got dissolved. The child gets
attached to the mother. Then if gets attached
to the mother's income, and then the total tax
is being asked on that. I don't think it is fair
that you should' do these thirtgs. I would
request the hon. Finance Minister to
reconsider this position again and see that
something is done:

I have many other points to make, including
VAT, because it touches the powers of the
State. The hon. Minister has said that he will
have a discussion about it. I would request the
hon. Minister to consult the State
Governments before finalising the scheme on
VAT, because it is not only the excise duty
but also the sales tax which is involved, and
the State Governments are able to get some
share out of sales tax. Therefore, I would
request the hon. Finance Minister to have
detailed  discussions  with  the  State
Governments, Without  having such
discussions and without the consent of the
State Governments, don't combine sales tax
with excise duty. Spine 3 or 4 years ago there
was a discussion about it; I remember there,
was a discussion about it some years back as
to why not merge the sales tax with the excise
duty, and .that was vehemently opposed by all
the State Governments. I would, therefore.
request him to. go into it very cautiously and
get the concurrence of the State Governments
before finalising it.

Before concluding, I wish to thank the hon.
Minister for having brought a very good
Budget and I fully support it in spite of the
disappointments I have felt about ft

oft orft Yoor e (firere) < ey
wen, fox dft . woiww fiw
TaveT FrEr o, off wenfiT fiw ot
wht Sl A & oo ¥ forg

]

RaT ¢ Wi g R §

-
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T &, TR 9EET SERIY Ag g AN
gr o 9 AT Y T FAAT T | TH

. widg § 9 fagaA §--0F § oy Bk

90 & 99T | 3 faw fagns & o
quT e FA & A1 AT ¥ @EEY
¥ fan oas swna @ § @i O s

At forr 2 fr gEssw wfws ¥ ufew

F AN E, ag TEI gAT § OF UX
aaw #r gfe W@ #17 g fredr & w1z
TETE ~—

“Ways of taxpayers are hard. Amd

legislation does not go out of its
way to make it any easier.”

A g TF AT AT FT 1T, wAN
wo = A @ T ) I A
N mg fawrar avEmr g 5 o1987 9
7Y w2t 97 Tre ag 4, WY faew Haw
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W I R Faeer WAl e Al v g
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[+t <ot <o g
FT gEr At et 1 S dFmA 10 §
foaid zwa fga™ I a1 ®9 wd WE
SRHTIFA § 1 IUH AT W wrad g,
Tas afaat aret & € arg S 0 § 5k
g g2t ft € € \ T}E F A 0 wEAfy-
ST A F1 awedr /T oATWAT F
qear 2 FIfE T A A g aF §
oIF T § S G IF 3990 e
fer oAt & @ @F 9 F wrAd
gz @ s § famw westats w@ oA
afamfat 1 W fareal &1 qraeT F
AT S L T IFR 10 F AR K FAJAT
aigar g f 1987 § ST &€t 9 Fvar
ot fd faeg daram 7 swqw fear
a1 IS g9 walw foR ¥ & g8
qIF ITTA AT A HL FIATC AT
wet 7ERa ¥, M SUewy 3 aEEA R
AR =S Halt g, 5 3 & Fon-few aral
4T WTHTT ¥ woar foar &1 39 T
# foié & o &gy W ar § IFY Fw
FE@ E—

"Since the taxation of the national
income of self-occupied property on
the basis of determination of its annual
value has since been given up with
effect from the assessment year 1987-
88, sub-section (19A) of section 10
exempting the annual value of any one

palace in the occupation of a ruler is
now redundant and could be deleted.

Sub-section(26) of section 10
exempts members of a Scheduled Tribe,
as defined in clause 25 of article 366 of
the Constitution, residing in certain
States, Union Territories or other
specified areas, from tax in respect of
incomes from any source in such States.
Union Territories or areas, as well as by
way of dividend or interest on securities
whenever arising.

Similarly sub-section (26A) of sec-
tion 10 exempts any income of
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persons residing in the district of
Ladakh, accruing or arising from any
source in the district of Ladakh or out
of India."
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zafay ag
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qUEIew &1 | o7 wed) F_qre, & OO
IR AT § AT 98w & A
grg frar | geEg

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARADJ) : Dr. Sivaji, not present.
Dr. Z. A. Ahmad, not present. Shri G. G.
Swell, not present. Shri Ram Awadhesh singh.

w9 qw drw {az § ) s w19 o

T T TR A 20 fAwe § wudv
ATT /YT F¥

SHRI V. NARAYANASAMY (Pondi-
cherry ) : Madam, T may be the last speaker.
They said that if other Members are not there
they will accommodate me.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : All Members who
have been listed here have been given time.
You can ask your whip.
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®BY § 790C 5 943 TH-F00 519 HIX KT A
W ggaT -

Irawrener (o wEW dio  FWT)
FZA-AZA GTTATZ H(THI

OR. YELAMANCHILI SIVAJT : Sir, it
appears that there are 117 amendments in the
Finance Bill introduced by the hon. Finance
Minister. Putting together the 117 amendments
in the present Finance Bill and the
amendments in the Finance Bill introduced
during last July, there are 280 amendments. In
a short span of 220 days the total amendments
are 280. The Finance Minister repeatedly says
that he is simplifying the tax laws and he is
reducing the complications in tax laws but at
the same time he is making the Finance Act
more complicated by introducing more amend-
ments. What the Finance Minister has
enunciated in his Budget speech is not
reflected in the Finance Bill and in the
allocation for various heads. The Finance
Minister during the course of his speech said
that he was creating a National Tribunal for all
the tax cases, but yet it is not incorporated in
the Finance Bill. The total number of
taxpayers in this country, as far as income tax
is concerned, is seven million, whereas the
number of cases pending in various High
Courts and the Supreme Court is more than
12.000. At the same time, the total number of
income taxpayers in U.K. is 30 million and the
number of cases pending in various courts is
only 30. So, there are -contradictory
judgements from one High Court to another
High Court and from one Bench to another. In
the same High Court, they use different ver-
sions in different judgements. By consulting
tax consultants like Rameshwar Thakur and
others they can argue the case in either way to
the advantage of the client. To overcome all
these things and to avoid delay and to collect
more taxes without any further loss of time the
Finance Minister in his wisdom said that he is
going to create a national tribunal. But it is not
incorporated in the Finance Bill. I would like
to know why it is not done. Is it at the behest
of some of the Congress
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party Members to water-down the enunciation
of the Finance Minister in the Budget speech ?
What went wrong ? There was another
amendment in the Finance Bill to the original
Act. Whenever there is seizure or raid, it is
compulsory to detain the person concerned to
be present, to be available for the tax people.
But it is suddenly withdrawn as passed by the
Lok Sabha. What are the reasons behind the
withdrawal of the same ? So much publicity
has been given to it. About six months back,
the Delhi High Court gave an injunction in a
case. A lawyer's residence was raided and the
lawyer appeared before the Court and said that
the tax people prevented him from performing
his legal activities and he must go to the Court.
As he was not allowed, he appealed to the
Court. The Court said that it is not compulsory
for the tax people to detain people whenever
some raid takes place. Thereby the Finance
Minister came out with an amendment to the
Finance Bill in the original Act so that
whenever raids take place the tax people will
be competent enough to detain such people
until the raid is completed. So much publicity
was given to it in the original Budget speech
on the 29th Febraary. But suddenly it was
withdrawn. Everybody knows that it is not
compulsory for the person to be present, to be
availables, at the time of raid. [ am very much
afraid that the tax system is going to affect a
lot. Nobody cares about raids, nobody cares
about officials. Whenever anincome tax man
goes to some house and- says that he has come
here for a raid, the person in the house does
not care and says that he is going out to per-
form his daily duty. He also says, "I am not
supposed to stay here. I have enough work
outside." He can go out and come back with a
certificate or an account, He can consult tax
consultants like Remeshwar Thakur and
others.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR).; He is not
a tax consultant He is a Minister of State
for. Finance.

DR. YELAMANCHILI SIVAII : So he
comes back and says, "I have got these Rs. 10
lakhs in playing cards, horse races
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and you can take Rs. 5 lakhs as tax and

return the rest of the amount." So, it rives
immunity to clients and those who want more
wealth and who want to avoid tax
(Interruptions). The Minister was good enough
to incorporate certain amendments as regards
80 CCA and 80 CCB anc 80L. T feel that they
are not sufficient as far as middle class and
lower middle class are concerned. As T
mentioned in the Budget debate, the flat tax of
Rs. 1400 p.a., if extended to several sectors
like service sectors. TV mechanics, radio
mechanics and small shopkeepers, gives scope
for harassing poor people. And the Unearthing
of black money is completely given the go-by
and several amnesty schemes have been
announced. Under the guise of unearthing
black money and depositing it in the National
Housing Bank, the same money has been
pumped for another speculation purnose
involving big bulls. The bank people may
claim that they did not lose money and that
they will get their money bark. That is not the
question. The money deposited in the
nationalised banks has been utilised for
speculative purposes. Harshad Mehta started
buying shares when the rates were from Rs.
800 to Rs. 1100 per share. After completing
his purtheses, he unloaded his shaves at the
rate of Rs. 8000 or so. So in the precess the
middle-class investors and the loser middle-class
people lost enormotis money for which the
nationalised banks are hand-in-glove.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Dear Dr.,
you literally have one minute left.

DR. YELAMANCHILI SIVAJI: I can
take the precedent of my earlier speakers.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : I am sure
that you will cooperate with us.

DR. YELAMANCHILI SIVAJL: The
Chair is liberal to all other speakers and is
putting all the restrictions on zat.

THE VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR) The only
restriction is that the whole Monse has
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[PROF. CHANDRESH P. THAKUR]

another engagement at 6 o'clock and so we
must finish the business before that.

DR. YELAMANCHILI SIVAIL: We
have plenty of time before that.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : Please co-
operate.

DR. YELAMANCHILI SIVAJI : Such
things, I must add, should be avoided. About
three months back, there was another route of
collecting blackmoney, of making money, that
is, the rouble-dollar-rupee exchange rate. The
official rate of a dollar is Rs. 25 whereas in the
hawala market, the dollar costs Rs. 30. In the
official protocol rate, the value of one rouble
is Rs. 37. And the official rate of a dollar is
150 to 250 roubles. So by spending Rs.
30,000, one can get a thousand dollars. They
can be converted into roubles at the rate of 250
roubles for one dollar. These roubles can again
be converted which gives an enormous wealth
of something around Rs. 30 lakhs. About two
or three months back, a bank was raided. In
that bank, it was found that Rs. 9 crores of
blackmoney was deposited. It was from the
hawala route of rupee-dollar-rouble exchange.
It was reported in a section of the Press that
the country had lost Rs. 300 crores through
this route. I would like to add and advise the
Government to see that this system is avoided.

The Finance Minister, in the course of his
Budget speech, hinted and warned that there is
every scope to raise the prices of fertiliser. The
Finance Minister, in his Budget, allowed Rs.
5,000 crores towards the fertiliser subsidy. But
the fact lies that during the last year, the total
allocation was Rs.. 4,000 crores and in the
course of two Appropriation Bills, further Rs.
250 crores and Rs. 550 crores were allotted. So
the total expenditure was Rs. 4800 crores. Yet
the slip-over was Rs. 1400 crores. So the total
expenditure spent during the last year on
fertiliser subsidy was Rs. 6000 crores whereas,
the effective subsidy allotted this year stands
only at Rs. 3600 crores. The cost _of.
production went up and the
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Government, in their own vigour, enhanced the
administrative prices of coal, coke, naptha,
electricity charges, power, transport charges of
the Railways, potash and the capital goods.
And with the devaluation of the rupee, the
imported fertiliser is going to cost more. So the
amount that has been allocated this year, that
is, Rs. 3600 crores, is not going to be suffi-
cient. The Finance Minister also said that
depending on the report of the Joint
Parliamentary Committee, he may consider
enhancing the fertiliser prices once again. If
this is done, T am very much afraid about what
would happen. During the last year, the
Government did the same thing. During 1980s,
when drought was there for three consecutive
years, we never imported foodgrains. But
thanks to the performance of Mr. Manmohan
Singh and his Government, we are compelled
to import 10 lakh MT of wheat and another 10
lakh bales of cotton this year. What happened
in 1976-77? The total production of foodgrains
during the time was 111 million MT and the
Janata Government introduced fertiliser
subsidy in November, 1977 and the food
production went up to 126.4 million MT. The
next year, 1978-79, it was 131.9 million MT.
So within a span of two years, by introducing
fertiliser subsidy, the food production went up
by 20 million MT, in the Janata regime. When
Mrs. Gandhi came back to power in 1980,
fertilizer price were once again enhanced and
the food production was at a standstill. Again,
in 1983-84, when the fertilizer prices were
reduced, food production went up to 175
million M.T. by 1989. I would like to tell the
Government that whatever they may be saving
by cutting down this subsidy, they are only
encouraging the inefficiency of the fertilizer
industry. Or else, you can replace this system
altogether. In spite of the huge subsidy
amounting to six or seven thousand crores, you
have only encouraged the inefficiency of the
fertilizer industry and the benefits of the
subsidy are not going to percolate to the lower
levels. I would like to suggest one thing : Let
the prices of fertilizer be on par with those in
other countries like Japan, Bangladesh or
Pakistan, [ am saying this
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because whatever money you are going to
allot for fertilizer as subsidy is going down
the drain and only increases the inefficiency
of the fertilizer industry.

I would also like to state here that there is a
difference between the speech of the Finance
Minister and the views of the Planning
Commission  underlying the  policies
enunciated in the Eighth Plan. The Eighth
Plan says that its aim is to eradicate
imemployment. But what is the allocation
made for employment generation ? What is
the allocation made for the agricultural sector
? What are the allocations made for rural
development, road construction, bridge
construction and house construction ?
Allocations for all of them have gone down.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : That we can
find out when we discuss the Eighth Plan.

DR. YELAMANCHILI SIVAII : How are
we going to fulfil the aims of the Eighth Plan
? By encouraging the private sector and by
diverting and transferring the money from the
rural sector and the agricultural sector to the
share market and encouraging the big bulls ?
Is it the objective of the Government ? I
would like to know this from the Government.

THE VICE-CHAIRMAN (PROF.
CHENDRESH P. THAKUR) : Now, you
make the last point. Or, write it down and
send it to the Minister.

DR. YELAMANCHILI SIVAJL: I would
like to say that the Government is not serious
at all. One Minister says one thing and another
Minister says another thing and the Planning
Commission takes an entirely different view
and there is also a wide gap between one
promise and another. There should be proper
co-ordination between the various Ministeries
and the Planning Commission. Unless these
things are taken care of, I am very much afraid
that we may go the way countries like the
former USSR have gore. I pray to God that our
country should not meet
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with the same fate. You choose the path
and stick to it.

Coming to the question of our banking
system and the conduct of the officials in
these banks, I do not blame the Finance
Minister wholly. The Finance Minister says
one thing and he is not in a position to control
his banking officials and the bank chairman
are behaving like the former Moghuls and
they help the big bulls and the Minister is not
in a position to control them.

Sir, I was told, and there are reports also,
that the Finance Minister has told the Lok
Sabha that he is handing over the bank scam
case to the CBI for inquiry. But he is taking
this House for granted because such an
important decision of the Government of India
of handing over the case to the CBI was
announced in the Lok Sabha only and he did
not think it necessary to inform this House of
the same. They are demonstrating a step-
motherly treatment to this House. I would like
the Government to see that such things are not
repeated in the future.

Thank you, Sir.

THE LEADER OF THE OPPOSITION
(SHRI S. JAIPAL REDDY): Sir, can I seek
two clarifications before the Minister
starts speaking ?

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : He has not
spoken as yet.

SHRI S. JAIPAL REDDY : I want to make
two points only. Number one : When the last
Budget was presented, there was a provision
for a Corporation for the backward classes and
the allocation was Rs. 100 crores. We do not
find in the Budget any money spent nor do I
find a fresh provision for that purpose in the
new Budget. Will the honourable Minister
clarify this?

Number two : We learn that the Govern-
ment has decided to institute a CBI inquiry into
the Bank scam. I welcome that. But I would
like to know whether a foreign bank, namely,
ANZ Grindlays Bank, would
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be subject to the same rigorous guidelines of
the RBI as the other Indian nationalised
bank's. Or whether this foreign bank is above
the law of our land, beacuse this foreign bank
also was equally involved in this 'operation
loot'.

The third point is, Mr. Pherwani, UCO
Bank Chairman, and a senior SBI official have
been asked to go. I know Mr. Pherwani who
was Chairman of UTI earlier was asked to go.
I do not know when he has since come back.
Like Mr. Solanki he will one day come back.
Therefore, I would like to know whether the
resignation of a guilty official is the ultimate
punishment or whether he will be prosecuted
for what he has done.

THE VICE-CHAIRMAN (PROF.
CHANDRIJ3SH P. THAKUR) : Mr. Minister.
I am sure you will also cooperate with the
House.

SHRI RAMESHWAR THAKUR : I am
really thankful to the hon. Members for their
enlightened discussion and general
appreciation of the provisions of the Bill as
well as the amendments brought about by the
hon. Finance Minister in the Lok Sabha and
passed by the Lok Sabha, in writen' a number
further concession have been given which
have been generally welcomed and
appreciated by hon. Members.

There have now been a few other sug-
gestions by the various hon. Members. I would
particularly like to mention Shri Som Pal, Shri
Raghavji, Shri Kamal Morarka, Shri Rajni
Ranjan Sahu, Shri Jagesh Desai, Shri Kapil
Verma, Shri Sivaji and Shri Ram Awadhesh
Singh. They have made valuable contributions
in the debate. Since there are some repetitive
points, T would like to take them point-wise.

The first suggestion by some hon. Members
has been in regard to the raising of the limit
from Rs. 28,000 to Rs. 48,000. Hon. Members
will appreciate that as per the guidelines of the
interim report of the Chaliah Committee we
have already raised the limit from Rs. 22,000
to Rs. 28,000 and there by we have lost about
S lakh
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assessees. In case we accept it to raise up to
Rs. 48,000 we will lose another 30 lakhs
assessees,

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : The House is
looking for its persuasion quota— Upper
House persuation quota in that. The Minister
of State and the Cabinet Minister both belong
to this House.

SHRI RAMESHWAR THAKUR : We are
honoured. As Members we have a duty to this
House. But the question is that in regard to
this there is no scope because the hon. Finance
Minister has already explained in the other
House that we have raised this in addition.
Now, as per due deference to the hon.
Members, we have restored 80L up to the
extent of Rs. 7000. It comes to Rs. 6000 plus
Rs. 7000 equal to Rs. 13,000. What was the
desire of the hon. Members has already been
done.

So far as the other deletions are concerned,
the hon. Members have mentioned in regard to
the deletion of section 132. In this regard I
would like to mention that section 132 was
commented upon. This has been there for
quite some time. But there has been some
adverse comment by the honourable Delhi
High Court, and the matter is already under,
consideration of Dr. Chaliah Committee. We
are expecting the final,report and, .that will,be
considered by the Government in totality, all
the aspects, and that is why this has not been
done at the moment.

As regards the withdrawal of section
80CC(A) and 80CC(B), of course keeping in
view the suggestion of the Chaliah Committee
and other aspects and overall reduction in rates
of tax, marginal rates of tax from 50 per cent to
40 per cent, the Government have decided that
these should be deleted. However, on the sug-
gestion of the hon. Members, and earlier also,
the provision was added to section 88. The
limit under Section 88 was. Rs. 50,000. This
has now been raised to Rs. 60,000, which
would mean, that the relief would go up from
Rs. 10,000 to
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Rs. 12,000. So, this is one incentive which is
already given.

As regards the deletion of Section 54E,
some hon. Members mentioned it. This is in
conection with the capital gains. As you are
all aware, the entire capital gains system, as
per the suggestion of the Dr. Chelliah
Committee  Report, has been fully
rationalised. Rates have been fixed, and a
number of other things were there. In this
process, it is felt that there is no necessity for
further continuing Section 54E.

Then the other suggestion made by the hon.
Members is about the National Court. As
regards the National Court of Direct Taxes,
the hon. Finance Minister had stated and
assured this House and the other House in his
Budget Speech that a National High Court
would be established as soon as possible. He
said that all necessary efforts are being made,
and assured the House and the hon. Members
that "the Bill in this regard will be brought to
the House as early as possible."

There are one or two additional points made
here in regard to the customs and the excise
duty. Shri Som Palji mentioned that the
customs duty reduction will make imports
cheaper and that the domestic industries
should get help. Sufficient care has been taken
that the domestic industries will not be hit
while fixing various rates of both the customs
and the excise duties. Therefore, there should
not be any apprehension whatsoever.
Domestic industries will be fully protected.
This is the commitment of the hon. Finance
Minister. And all possible efforts have been
made. In fact, the rationalisation now brought
about by way of amendments is there to
protect the indigenous industries, and it has
been done on the basis of many suggestions
received from the Chambers of Commerce and
others.

As regards the specific duty and ad valorem
which Morarkaji has mentioned, this sepcific
duty was brought about in 1957 in regard to
various items including cigarettes. This ad
valorem in certain cases
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creates more litigation, valuation problems
and, therefore, the specific has been retained.
But, according to the recommendations of the
Chelliah Committee, wherever feasible, after
careful examination, ad valorem mentioned by
the hon. Member ...

SHRI CHIMANBHAI MEHTA (Gujarat) :
Chelliah Committee did recommend ad
valorem on cigarettes.

SHRI RAMESHWAR THAKUR : That is
why I am mentioning.

SHRI CHIMANBHAI MEHTA: Not
wherever necessary, but throughout.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) Let him
complete.

SHRI RAMESHWAR THAKUR: We have
considered all the aspects any wherever we
considered that it will be advisable to have it
specific, we are having it to avoid delay,
valuation problem, and disputes. therefore, we
have adopted that system carefully. In the rest,
where ad valorem should be done, it has
already been done.

With regard to the cement plants, Shri Rajni
Ranjan Sahu mentioned about the rates. What
is done in regard to the cement plants ? In
regard to mini cement plants and the big
cement plants, there has been a parity in the
past. And this parity has been maintained
while raising the rates. Therefore, there is no
discrimination between the bigger and the
smaller plants. These were some of the
suggestions made by the hon. Members. And |
have tried briefly to mention them.

[The Deputy Chairman in the Chair]

SHRI RAM AWADHESH SINGH:
What about my suggestion ?

SHRI RAMESHWAR THAKVR.: Hon.
Member Shri Ram Awadhesh Singh has
suggested that there should be expenditure
tax instead of income, He pleaded for
abolition of income tax and, establiahment of
expenditure tax. This has been experimented
in the past. Expenditure tax was
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introduced along with income tax for some time.
This was considered imparcticable. No tangible
results were there. And they have been duly
abolished. And there is no proposal before the
Government to introduce it in place of income-tax.
That will create more complications rather than
solving the problem. That would create more
complications than solve them.

With regard fo the other two asepcts
mentioned by the hon. Member ...
(Interruptions)
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SHRI RAMESHWAR THAKUR I have
already mentioned about the provision. I think that
aspect will be taken care of by the hon. Finance
Minister.

About the Grindlays Bank and guidelines. I
would like to mention that the guidelines issued by
the Reserve Bank to all the foreign banks will be
strictly followed by them and there is no relaxation.

With these words, I thank the hon, Members for
their co-operation and for the very constructive
suggestions made.

SHRI S. JAIPAL REDDY : What about
concessions to the backward classes ? You did not
say anything about that.

SHRI RAMESHWAR THAKUR : I have said
that hon. Finance Minister will take care of that
within the provisions.

SHRI S. JAIPAL REDDY : The point is, you
announced in the last Budget that Rs. 100 crores
would be spent for the welfare of other backward
classes. That money hits not been spent. The
provision has not been repeated in this year's
Budget. This is it case of atrocious deception.
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SHRI RAMESHWAR THAKUR : Corporation
funds will be looked into by to hon. Finance
Minister and the Ministry < Finance within the
overall provisions. don't think there will be any
difficulty s far as the needs of the backward classe
are concerned.

SHRI KAMAL MARARKA : I mad
some suggestions. Are they not even worth of
consideration ? Please tell me whethe you will
consider them.

= ooy wmdtey g 2 AT oA qx
Af with-a1% | uF &1 a8 5 fawgy wify
Feqrr & faw . (wwww)

IumamE ¢ FEE i Ay e
7Bt § s @e fii 9 9w @ £

Y T wanw fag s A g wT a
& & 645 F0T AT1990-91 &, 199¢
93 ¥ 399 xP TGIL GRT AT AE
3wy 33 fr ug aard 5 wrmeegE
w1 fogia aadd a1 7@ ¢+ fore gon
# g §, wrew €, fotew € v
N WH g, 9AF THEiET e A fw
L {=rma)

THE DEPUTY CHAIRMAN: The
question is :

"That the Bill to give effect to th financial
proposals of the Centri Government for
the financial ye; 1992-93, as passed by
the Lc Sabha, be taken into consideration

The motion was adopted.

THE DEPUTY CHAIRMAN : We sha now
take up clause-by-clause consideratio of the Bill.
Clause 2. There are two amenc ments, No. 15 and
16.

Clause 2—Income-tax.

SHRI RAGHAVII: Imove :

(15) 'That the Rajya Sabha recommenc to the Lok
Sabha that the followin amendments be
made in the Financ
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Bill, 1992, as passed by the Lok
Sabha, namely :

"That at page 5, lines 8-9, for the
words "twenty eight thousand"
the words "forty eight thousand"
be substituted.""

(16) 1 also move :

'That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance
Bill, 1992, as passed by the Lok
Sabha, namely :

"That at page 5, line 37, for the
word "twenty-eight" the word
"forty-eight" be substituted.""

The questions were put and the

motions were negatived.

THE DEPUTY CHAIRMAN : I shall now
put clause 2 to vote. The questions is :

that Clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 was added to the Bill.

THE DEPUTY CHAIRMAN : Now we
lake up clause 4. There is one amendment No.
17 by Shri Raghaviji.

Clause 4—Amendment of section 10.

SHRI RAGHAVII : I move :

(17) "That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
Bill, 1992, as passed by the Lok
Sabha, namely :

"That at page 7, lines 33 to 43 be
deleted."’

The question was put and the
motion was negatived.

THE DEPUTY CHAIRMAN : I shall now
put clause 4 to vote. The question is :

"That clause 4 stand part of the Bill."
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The motion was adopted.
Clause 4 was added to the Bill.
Clauses 5 to 15 were added to the Bill.
Clause 16—Amendment of section 40.

THE DEPUTY CHAIRMAN : Now, we
take up clause 16. There is one amendment,
No. 18, by Shri Raghaviji.

SHRI RAGHAVIJI: Madam, I move :

(18) 'That the Rajya Sabha recommends to the
Lok Sabha that the following
amendment be made in the Finance
Bill, 1992, as passed by the Lok
Sabha, namely :—

"That at pages 15-16, clause 16 be
deleted.""

The question was put and the motion was
negatived.

THE DEPUTY CHAIRMAN: 1 shall
now put clause 16 to vote. The question is :

"That clause 16 stand part of the Bill."

The motion was adopted.
Clause 16 was added to the Bill.
Clauses 17 to 34 were added to the Bill.
Clause 35—Amendment of section 64.

THE DEPUTY CHAIRMAN : We now
take up clause 35. There are three amend-
ments, Nos. 1 and 2 by Shri S. Madhavan and
No. 19 by Shri Raghaviji.

SHRI S. MADHAVAN (Tamil Nadu) :
Madam, I move :

(1) 'That the Rajya Sabha recommends to the'
Lok Sabha that the following
amendment be made in the Finance
Bill, 1992, as passed by the Lok
Sabha, namely :—

"That at page 22, after line 21, the
following be inserted, namely :—

"(c) or income accrued from
assets received from per-
sons other than his
parents."
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(2) 'That the Rajya Sabha recommends to the Lok
Sabha that the following amendment be
made in the Finance Bill, 1992, as passed
by the Lok Sabha, namely :—

"That at page 22, lines 27 to 29 be
deleted.”

SHRI RAGHAVIJI: Madam, 1 move :

(19) 'That the Rajya Sabha recommends to the Lok
Sabha that the following amendment be
made in the Finance Bill, 1992, as passed
by the Lok Sabha, namely :—

"That at page 22, lines 11 to 36 be
deleted." '

The questions were proposed.

SHRI S. MADHAVAN Madam, I would like to
say something on my amendments, Nos, 1 and 2.
The Minister has not answered this point. You are
taxing the minor's income, clubbing it with that of
the parents. This point has not been answered. I
agree that the minor's income has to be taxed. It is
not exempt. But why do you club it with that of the
parents ? My amendment is, if the minor gets an
income from the assets received from persons other
than his parents, you should not add it to the income
of the parents. My another amendment is, even if
the marriage is not subsisting, why should you club
it with the income of the mother or father?

SHRI RAMESHWAR THAKUR: I would like to
point out to the hon. Member. We have this as per
the recommendation of the Chelliah Committee. So
far as the parents are concerned, from the very
beginning this law was introduced, these are being
added. There used to be cross-gifts and these are
supposed to be clubbed now. Otherwise, there will
be tax evasion. I am surfs, the hon. Member will
appreciate and will not press his amendments.
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THE DEPUTY CHAIRMAN: 1 now
put these amendments, Nos. 1,2 and 19, to vote.

Amendment Nos. 1,2 and 19 were negatived.

THE DEPUTY CHAIRMAN : I shall now put
clause 35 to vote. Ihe question

That clause 35 stand part of the Bill."

The motion was adopted. Clause

35 was added to the Bill.
(Tanses 30 to 41 were lidded to the Bill.
Chhat 42-—Amendment of section SOCCA.

THE DEPUTY CHAIRMAN : We now take up
clause 42. There is one amendment, No. 3, by
Shri S. Madhavan.

SHRI S. MADHAVAN : The State Fmance
Ministers are objecting to 80CCA deletion because
their loans and small saving collections will be
affected. I would like to know whether any action
has been taken.

SHRI RAMESHWAR THAKUR : The
Government has already made more provision.
These benefits, even by way of investments, or
loans, are a burden on the .Mate Governments and
also, partly, on the Centre. More provision has been
made than they would have got. In addition, the
present'provision has been shifted to section 88 and
the limit has been raised from Rs. 50,000 to Rs.
60,000. The benefit will go up from Rs. 10,000 to
Rs. 12,000. This is the benefit. In view of this, I am
sure, the hon. Member will withdraw it.

SHRIS. MADHAVAN : J don't move.
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THE DEPUTY CHAIRMAN: The ques-
tion is—
"That Clause 42 stand part of the Bill." The
motion was adopted. Clause 42 was added to
the Bill. Clause 43—Amendment of section 80
CCB.

THE DEPUTY CHAIRMAN : We now

take up clause 43. There is one amendment,
No. 4, by Shri S. Madhavan.

SHRI S. MADHAVAN : The LIC and the
Unit Trust of India have introduced a lot of
innovative schemes attracting investment
from middle-class people. I would like to
know whether this will not affect their
programme.

SHRI RAMESHWAR THAKUR : I do not
think this will affect their programme. They
have a number of alternative programmes for
the investors and there will be no difficulty in
regard to that. We have taken into
consideration all these aspects.

SHRI S. MADHAVAN : 1don't move.

Clause 43 was added to the Bill.
Clauses 44 to 47 were added to the Bill.
Clause 48 (Amendment of section 80L)
SHRI RAGHAVIJI: Madam, I move:

(20) 'That the Rajya Sabha recommends to the
Lok Sabha that the following
amendment be made in the finance
Bill, 1992. as passed by the Lok
Sabha, namely :—

"That at page 24, clause 48 be
deleted."
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I am now putting Amendment No. 20 of
Shri Raghaviji to vote.

1 he motion was negatived.
THE DEPUTY CHAIRMAN : The question
is:

That clause 48 stand part of the Bill."
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The motion was adopted.
Clause 48 was added to the Bill-

Clauses 49 to 52 were added to the Bill.
Clause 53 (insertion of new section 112)

SHRI RAGHAVIJI: Madam, I move :

21. That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance
Bill, 1992, as passed by the Lok
Sabha, namely :—

"That at page 27, for lines 11-12 the
following be substituted, namely

(i) the amount of income tax
calculated on such long term
capital gains shall be NIL
for the first Rs. 25,000 and
thereafter at the rate of
twenty percent."

22. That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance
Bill, 1992, as passed by the Lok
Sabha, namely :—

'"That at page 27, after line 36, the
following proviso be inserted,
namely :—

"Provided further that if the
assessee has 6nly one house.
no capital gain shall be
calculated which has arisen
from the sale of such house".

The question was proposed.
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SHRI RAMESHWAR, THAKUR : It is not
feasible to accept .the amendment because it has no
rationale. We. have' already made a number of
proposals. This is not under the scheme. This does
not fit in the long-term capital gain; The provision
has been restructured as per Dr. Chellaiah
Committee's recommendation. In between we cannot
make an exception which will distort the whole
scheme. As such, I will request the hon. Member to
withdraw the amendments.
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THE DEPUTY CHAIRMAN : Now, I put the
Amendments No. 21 and 22 to vote.

The motion was negatived.
THE DEPUTY CHAIRMAN The ques
tion is :
"That clause 53 stand part of the Bill."
The motion was adopted. Clause 53 was added to
The Bill-Clause 54 to 57 were added to the
Bill.

THE DEPUTY CHAIRMAN : Now we take up
clause 58. There is one Amendment No. 23 by Shri
Raghavji. Are you moving ?
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SHRI RAMESHWAR THAKUR : the hon.
Member understands the implication It is income-
tax,, not wealth, tax. S,o, particular date of 30th
June, is not important. What is important is the year,
that is 31st March, not 30th June. That, is not the
financial year or the previous year for the assessee.
Therefore, the rational things is 30th March and not
30th June.
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I am not moving,

THE DEPUTY CHAIRMAN: So, you are not
moving. I will now put caluse 58 to vote.

The question is :
""That clause 58 stand part of the Bill."

. The motion was adopted.
Clause 58 was added to the Bill

Chimes 59 to 63 were added to the Bill.

CLAUSE 64 (SUBSTITUTION OF SUBHEADING
IN CHAPTER XV)

SHRI RAGHAVIJI: Madam.. I move:

24. 'That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance

Bill, 1992. as passed by the Lok
Sabha, namely :(—

"That at page 33, for lines 16-17 the
following be substituted, namely :—

'Income tax on firm shall be
at the rate of—-e

(a) On first income'of Rs. 50,000 NIL

. (b) On income above Rs.
50,000 upto 1,00,000 5%"
(c) Balance income 10%"

The question was proposed. 6.00
P.M.

THE "DEPUTY CHAIRMAN: The
question is:

(24) 'That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance

Bill. 1992, as passed by the Lok
Sabha; namely :—

That at page 33, for lines 16-17 the following be
substituted namely :(—

"Income tax on firm shall be at the

rate of—
(a) On first income of Rs. 50,000 NIL
(b) On income above Rs. 50,000
upto 1,00,000 5%"

(c) Balance, income 10%"
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The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is :

That clause 64 stand part of the Bill.'

The motion was adopted.
Clause 64 was added to the Bill.

Clauses 65 to 88 were added to the Bill.

THE DEPUTY CHAIRMAN : We shall
now take up clause 89. There are two
amendments—No. 5 by Shri Madhavan and
No. 25 by Shri Raghavji.

Clause 89—(Amendment of Section 2)

SHRI S. MADHAVAN : Madam, I beg
to move :

(5) That the Rajya Sabha recommends to the
Lok Sabha that the following
amendments be made in the Finance
Bill, 1992, as passed by the Lok
Sabha, namely : —

"That at page 41, after line 27 the
following be inserted, namely :—

(iii) but does not include
Mangalsutra or Mangal-yam
or Thali,"

The question was proposed.

SHRI S. MADHAVAN ; Madam, the
Finance Minister has given a number of
relaxations, a number of concessions. It is
only a request for Mangalsutra. I have to pay
tax for my wife's thali which 1 purchased 32
years ago at the present value. Is it rational ?

SHRI RAMESHWAR SINGH : The hon.
Member will appreciate that it is not only the
exemptions but the general limit also has been
raised from Rs. 5 lakhs to Rs. 15 lakhs. So,
Mangalsutra and others are covered within
Rs. 15 lakhs. Therefore the hon. Member may
withdraw his amendment.

THE DEPLTY CHAIRMAN : He has
moved it.

SHRI RAGHAVIJI: Madam, I beg to
move :
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(25) 'That the Rajya Sabha recommends to the
Lok Sabha that the following
amendment be made in the Finance
Bill, 1992, as passed by the Lok
Sabha, namely :—

"That at page 40, line 36, the words
"residential house" be deleted."

The question was proposed.
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oy fowes 3 ? Self-occupied house
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I will put both the amendments (5 and 25)
together to vote.

Amendments No. 5 and 25 were negatived.
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THE DEPUTY CHAIRMAN : The question is :
"That Clause 89 stand part of the Bill.

The motion was adopted.
Clause 89 was added to the Bill.
Clauses 90 and 91 were added to the Bill.

THE DEPUTY CHAIRMAN : We shall now
take up clause 92. There is one amendment (No. 6)
by Shri Madhavan.

SHRI S. MADHAVAN : Madam, I am not
moving the ameiidemnt but I Have one point to
make. So far educational trust properties are not
liable for wealth tax. I would like to know whether
now the Government is going to tax properties
owned by educational trusts.

SHRIRAMESHWAR THAKUR : Public
charity is already free from wealth .tax..
.... (Interruptions) ....
we don't propose any amendment.

At the moment

THE DEPUTY CHAIRMAN : You. have ‘not
moved your amendment: 1 shall now put clause
92 to vote. The question is :

"That clause 92 stand part of the Bill." The motion
was adopted. Clause 92 was added to the Bill.
Clauses 93 to 117 were added to the Bill.

THE DEPUTY CHAIRMAN: Now, the
First Schedule. There are nine amend-. ments—7, 8,
9,10 and .11 by Shri Chiman-bhai Mehta and 26,
27, 28 and 29 by: Shri Raghaviji.

' SHRI CHIMANBHAI MEHTA: Madam, I move:

7. 'That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill,
1992 as passed by the Lok Sabha, namely

"That at page 50 line fc-far the
figure "22,000" the figure
"35,000" be substituted:"

8. That the Rajya Sabha recommends to
the Lok Sabha that the following
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amendment be made in the Finance , Bill,
1992, as passed by the Lok Sabha,
namely:—

"That at page 50 :

(i) line 8 for the figure "22,000"
appearing at two places the
figure "35,000" be substituted.

(i) line 9 for the
"30,000" the
"50,000" be substituted.” ,

figure
figure

9. 'That the Rajya Sabha recommends to the Lok
Sabha that the following amendment be
made in the Finance Bill, 1992, as passed
by the Lok Sabha, namely :—

"That at page 50 lines 10 to 12 be
deleted.”"'

10. 'That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill,
1992, as passed by the Lok Sabha, namely

'That at page 50 line 13 for the figure
"40" the figure "30" be substituted.""

11. 'That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill,
1992, as passed by the Lok Sabha, namely

'That at page 50 line 16 for the figure
"50" the figure "40" be substituted. "'

The questions were proposed.
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o {efegaa afd ft ot FAearg @15 ¥
AT o TR § gafaq ate @9 4o
o e do we difsT

SHRI RAMESHWAR THAKUR: WE
have taken the rates of 1991-92 which ! have
mentioned. It was prescribed by the Finance Act.
1991-92, and these deductions have already been
made. You kindly appreciate this. How can at this
stage we amend it retrospectively "'
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T E 48 gWIT Fy fafwe a7 F@
g za o F SR A0 Srgan g

I ¢ AMR SR & AR oy
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SHRI RAGAVIJI: Madam, I move:

That the Rajya Sabha recommends to the Lok.
Sabha that the following amendment be
made in the Finance Bill, 1992, as

passed by the Lok
Sabha, namely :—

That at page 57, for lines 17. to 27
following be substituted,
namely :—

**Rates of income-tax"

{1) Where 1he tofal incorae (023 101 2rosed

Rs. 48,000

{2y Where the total income exceads Re 4R 000

but does not exceads Rs. 1,040,000,

{3) Where the fotal income execeds P2, 170,000

bt does not exceeds e 7,00,0600

(4} Where the total income exezeds Rs, 2070000,

27. 'That the Rajya Sabha recprnmends to
the Lok Sabha that the following'
amendment be made in the Finance Bill,
1992, as passed by the Lok Sabha, namely

'That at page 57 after line 41 the
following  proviso be
namely:—

inserted,

"Provided further that surcharge on
income tax shall be calculated on
additional income tax payable on total
income exceeding one lakh rupee
only."'

28. "That the Rajya Sabha recommends to
the Lok Sabha that the following

NIL

20 percent of the amount by which the total
neome exceeds R 48,000;

2. 10,400 plus 30 percent of the amount
tv which the total exceeds Rs. 1,00,000;

Rs, 40,400 plus 40 percent of the amount h);
whith the total i incorme exceeds Ks., 2,00,000™

amendment be made in the Finance Bill,

1992, as passed by the Lok Sabha,
namely :(—

"That at page 58, line 7, for the figure
"18,000" the figure "30,000" be
substituted".

29 'That the Rajya Sabha recommends to the Lok
Sabha that the following amendment be
made in the Finance Bill, 1992, as passed
by the Lok Sabha, namely :-—

"That at page 58, for lines 38-39 the
following be substituted, namely :—

"Rates of Income Tax"

1. Where the.total income does not exceed Rs. 50,000 T NIL

2. Where the total moorne cxmds R;. 30 ,000 but dm

not.exceed. Rs. 1,00,

3. Wherg the total 11weme mﬂam,,l amooo

- Five percent -

IO

70 Pem'pefoest, - '



239 The Finace

The questions were proposed.

THE DEPUTY CHAIRMAN: Iam
putting them to vote.

sft Fawmarf g : ot foen
F ¥ TN 35 T F L TN 48
T BB

Iqewrate At 1 & ot qrr @ §
WE 35 FMT BT &Y 4T 48 %7 |

I am putting both to vote.

sit fawereed Sgen ¢ A Y @w w0
CCIE L

THE DEPUTY CHAIRMAN : If the
Minister would have said that he would accept
any amendment of increasing the limit from
28 to 30 or 35, I would have separately taken
them up. But, as he is not accepting any of
them, I am putting to vote all the amendments
together.

Amendment Nos. 7 to 11 and 26 to 29 were
negatived.

THE DEPUTY CHAIRMAN: I shall now
put the First Schedule to vote. The question is

That the First Schedule stand part of the
Bill.'

The motion was adopted. The First
Schedule was added to the Bill. The Second
Schedule was added to the Bill.

Third Schedule

THE DEPUTY CHAIRMAN: To the Third
Schedule, there are Amendment Nos. 12 and
13 by Shri Chimanbhai Mehta and Shri
Khaleelur Rahman—Shri Khaleelur Rahman
is not here—and 14 by Shri Chimanbhai
Mehta.

SHRI CHIMANBHAI MEHTA : Madam, I
move :

12. That the Rajya Sabha recommends to the
Lok Sabha that the following
amendment be made is the Finance
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Bill, 1992, as passed by the Lok
Sabha, namely :—

That at page 74 line 8 for the figure
"600" the figure "800" be
substituted." '

13. That the Rajya Sabha recommends to the
Lok Sabha that the following
amendment be made in the Finance
Bill, 1992, as passed by the Lok
Sabha, namely :—

"That at page 74 after line 9 the
following proviso be inserted,
namely :—

Provided that not less than 73
per cent of the price of
Cigarettes as the Central
Excise duty level shall be
maintained and Cigarette
manufacturers prices shall be
reviewed after every three
months to maintain the
percentage of Central Excise
duty of specific rate if
Central Excise duty to be
extended."

14, That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance
BUI, 1992, as passed by the Lok
Sabha, namely :—

That at page 75 after line 24 of the
following be inserted, namely:—

"(ISA) in the matter of
increasing excise duty on,—

(1) Viscose filament yarn
(VFY) (350 deniers)
from Rs. 12 to Rs. 15
per kilogram; and

(ii) on Viscose staple fibre
from Rs. 12 to Rs. 15
per kilogram."

The questions were proposed.

SHRI CHIMANBHAI MEHTA: Madam,
just now the Minister referred to the Chettiah
Committee, and he said that he was for mi*
specific and ad valorem. He
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wants to combine both. In the particular-case
of cigrattes what they have done is that they
have reduced the tax on this injurious staff
and luxurious stuff. Formerly it was 73 per
cent. That was the incidence coming on them.
Now it has come down to 63 per cent.
Therefore. I am asking you to raise your
revenue. 1 am not asking you to cut it down.
That is, both the specific and the ad
valorem. [ have given the

ormula also. You kindly look into it and
accept it.

THE DEPUTY CHAIRMAN I am
Putting the amendments to vote. (Interrup-
'tions’)

Amendment Nos. 12. 13 and 14 were
negatived.

THE DEPUTY CHAIRMAN: T shall now
put the Third Schedule to vote. The question
is:

"That the Third Schedule stand part of the
Bill."

The motion was adopted.
The Third Schedule was added to the Bill.
Clause 1, the Enacting Formula and the

Title were added to the Bill.

SHRI RAMESHWAR
Mladam, I move :

THAKUR

"That the Bill be returned."

The question was put and the motion was
adopted.
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RE. INVOLVEMENT OF SOME BANK-

ING INSTTTUTIONS IN STOCK
MARKET DEVELOPMENTS

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH) Madam Deputy
Chairman,-on the 4th of this month, I had
made a statement on developments in the
stock market and the involvement of some
banking institutions. T then assured this
House and T repeat that assurance that
Government will have a fair enquiry into the
whole matter. We will get at the truth of it and
punish all those found guilty. As part of this
process, on the basis of the preliminary report
from the Reserve Bank of India, we have
asked the Chairman of the National Housing
Bank to relinquish charge, the Chairman of
the United Commercial Bank has been asked
to proceed on leave, the Deputy Managing
Director of the State Bank of India in charge
of investment operations has been asked to po
on leave. Certain officers have been
suspended in these three institutions. All the
three banks' cases have been referred to the
CBIL

I once again assure this House that our
Government is tolly committed to getting at
the truth and to punishing all those who
are guilty of any malpractice. ....
{Interruptions) ....

SHRT SURESH KALMADI (Maharashtra)
Mr. Harshad Mehta should be
arrested.

THE DEPUTY CHAIRMAN: Today
we have a prayer meeting in memory of late
Mr. A.G. Kulkarni. So we will adjourn
the House.

The House is adjourned till eleven o' clock
tomorrow

The House then adjourned at
twelve minutes past six of the clock
till eleven of the clock on Tuesday,
the 12th May, 1992.



